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Present: Hon'ble Smt Bharati Ray,
- Judicial Member.

On the basis of the prayer made

Kharya, Superintending Engineer = and

Shri N.K." Paul, LBD, CWC, the applc1anp

is allowed to implead the above persons

as respondent Nos.5 and 7 respegtlvely.

Z Heard Mr M. Chanda, learned
. counsel for the applicant and Mr A K.

\ Chaudhuri, learned Addl. C.G.S.C. The
i g
i application is admitted. Mr M. Chanda

L is directed to send notice  to
Krespondent Nos.5 and 7 alongwith the
| copY of the petition. Registry to send

%notice to the other respondents. The

‘respondents are directed to file reply

{ _ ,
by four weeks. Rejoinder, if any., be
ifiled within two weeks thereafter. List

%he matter for orders on 30. 7 04.

\ Status quo as on date shall be

%alntalnedkui[ tnarf Ards

4 .

Member (J)

‘vby fhe applicant to implead Shri A.K. .

T §
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30.7.2004 rour wqeks ‘tiine .is given to the *
Respondents to file wfltten statement.

%y
w\" - ’ e - | Member (A)
| \s L . mb L
PNotr & oy e | S
SQ‘YW, oA qegr /'\i@& 2.9.2004 - Prayer was made on behal@ﬁf. ML .
, B.C.Pathak, learned Addl.C.G:S.C. for
i, ;,27 6 . ‘ o time to file written statement.
B Allowed. f.ist on 5.10.2004 ena~"
i“t‘glc ‘ — . bling the respondents time ¥o file

written statement. Status quo to con=-
tinue, till the next date.

ENNSE s}
2g. ¥ =y , o mMember (a)

&z{%&) &;zz::lf-b:)7a* wi

f}_ ‘ ;23.11,2004 ~ 8ix weeks time is given to the

respondents to file written statement.

(}enAziCiqp2;> o . | List on 21.1.2005 for orders. =x

Interim order dated 18.6.,2004 shalil
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{ pPresent The Hon‘ble Mr. M.K. Gupta,

i ‘ Member (J).

'§ .

i 1t is stated that reply filed by
%the Respondent No. 7,which was filed on 19th

lJuly. 2004 has nct been Xxied serv
%str

on

209 02 2005 . But nothing was indicated By to
é;&ﬁﬂ%g. So far as the reply on behalf of the
Respondents No. 1 to 6 is concerned, it mmE
hs not yet been Eiled though earlier counsel

appeared on behalf of them and sought time.
!Adjourned to 4.3.2005,

ed. It is

an#eas to note that the Ohs wagk}iZted
30 7.2004, 2.9,2004, 23.11.2004 and

o T
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04 .03.2005 Present 3 The Hon'blo Mr. KeVe Ptahladan.

u&nﬂniattativn Nenber.

i on the prayer of Ns. U. Das,
{ learned mmm Addle CaG.8.Ca

. for the respondents four weeks time is

given te the renpondsnts to file written-
atatemout. nist en 6.4.,2005 for orders.

)'C'M

VN ember (A)

Present 3 The Hon'ble Mr, Justice G.
sivarajan, Vice=Chairman.

Heard learned counsel for the
parties. Hearing concluded. Judgment
delivered in open Court, kept in
separate sheets. The application is
disposed of in terms of the oxder. q
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! | DAT 5 OF DECISION _le4e2005 e

Mrs. Gopa Dey Sarkggooeau,“,.,oﬁno,,O.GOAPPLICANﬂs)

'nocaooo-o-'inoo-oueo-ounooooo-

; 1o aile © o Mr, M. Chinda Mr °G N P21 A EIR Z ol nn e o olAJ-JVOC; .r; bOP\ & HE
ﬁr‘ S° Nath " " e ehakfaﬁarty APPLICANT (3)e
| ol ~VERSUS -

I
!
[ Union obf Inddig & Drs’ﬂc o+ ® @ 0 ° e 000 50008 o © .RESPO}DENT(S)
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& . |
| !
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’
THE HON'BLE MR JUSTICE G. SIVARAJAN, VICE CHATRUAN

TH= HON|BLE MR

1. Whefhbr Reporters of local papers may e allcwed to see the
judrment ?

2. To be| referred to the Reporter or not ?

t

3. Whuther their Lordships wish to swe the rair copy of the

Judowbnt ?

1

4, Whatﬁer the judgment is to be circulatud‘to the othsr senchzs ?

L s -
'JudgTent delivered Ry Hon'ble Vice-Chairman.

i




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. | GUWAHATI BENCH

Original Application No. 143/2004

Date of Decision: This the 1st day of April, 2004

The Hon'ble Sri ]ustlce G. Sivarajan, Vlce-Chmxman.

Mrs. Gopa Dey Sarkar, Sr. Computor,
Office of the Superintending Engineer,
Hydrological Observation Circle,
Central Water Commission,

Guwahati - 14.
.. Applicant.

By Advocates Mr. M. Chanda, Mr. G.N. Chakrabarty, Mr. S. Nath.
- Versus- |

1.  The Union of India,
Represented by theSecretary to the :
Government of India, ,
Ministry of Water Resources,
Shram Shakti Bhawan, Rafi Marg, -
New Delhi - 110 001.

2. The Chairman,
Central Water Commission,
Government of India,
‘Ministry of Water Resources,
Sewa Bhawan, RK. Puram,
New Delhi- 110 066.

3. The Chief Engineer, A
" Brahmaputra and Barak Basm,
Central Water Coxmmssmn, .
Shillong - 6.

4.  TheSuperintending Engineer,
- CW.C, H.O.C,, Guwahati - 14.

5. Mr. K. I(Ixarya,

Superintending Engineer,
H.0.C.,, CW.C., Guwahati - 14.



i,

6.  TheSuperintending Engineer (Coord)
CW.C, o -
O/O The Chief Engineer,
Brahmaputra and Barak Basin,
Shillong - 6: |
7. SriN.K Paul, -
LBD, CWC,
P.O. - Jalpaiguri,
Dist. - Jalpaiguri,
State - West Bengal. ,
... Respondents.

By Ms. U. Das, AddL C.GSC.

ORDER (ORAL
SIVARAJAN, . (V.C):

The applicant who has be@ working as HOC, CWC, Guwahati had
been transferred to LBD, CWC, ]alpaig}:ﬂ {Annexure — I). The applicant
has cﬁb]jenged the said order in this proceeding. This order was stayed by
this Tribunal a.sAper proceedings dated 18.062604. While the applicant was -
continuing as sucl;. pursuant to the mtenm order dated 18.06.2004, the
applicant was proﬁxoted as Statistical hwestigéltor Grade IV of S8 in the
pay scale of Rs. 5000-8000 on regular -b'asis vide order dated 01.03.2005. . -
This promotion, it is sta;ced, shall be eﬁecﬁye from the date of assumption
of charge and the official 'sha]l be on p;obation for a period of two yea'rs.
The applic.:ant was posted at IBM, M/o Mines, Guwahati. The cohcemed
respondents wére requested to take immediate action undet“ iﬁtimaﬁon to
the Ministry for release of the officials ﬁromoted to enable them to assume
charge at the new assignménts at the.éarl.ieé‘.t after availing of joining time
etc. as admissible under the rule. In view of the promotion and m view of

the interim order passed by this Tribunal, the applicant is continuing in the



3
post held by  the applicant and nothing further remains in this
proceeding, except the release of the applicant from the post now held, as

directed in the promotion order dated 01.03.2005 at the earliest. |

3. Mr. M. Chanda, learned counsel for the applicant submits that such
direction be issued to the respondents and. the matter be closed. Ms. U.

Das, learned AddlL C.GS.C. for the respondents submits that the

_ applicant raised various allegations against the respondents and that
inquiry was being conducted to ascertain the veracity of allegation made

. by the applicant. Counsel for the applicant submits that based on the

allegations made by the applicant it is to be pursued by the authorities
concerned and that for the time being the applicant will be satisfied if the

direction is issued.

4.  Thave considered the rival contentions of the learned counsel for the
parties. Now, the Government of India, Ministry of Statistics &
Pfogramme Implementation issued Office Order dated 01.03.2005
promoting the applicant to the post of Statistical Investigator Grade IV and
posted at Guwahati itself. The applicant cannot have any gxievancé against

the transfer, which is impugned in this application. Only direction to be

issued to the Respo;ndents is to release the applicant from the post now

held by him to enable him to take charge in the promoted post at the place
of posting mentioned in the order dated 01.03.2005. I order accordiﬁgly.
This shall be done within a period of two weeks from today. As far as the

allegation made by the applicant against the respondents, the inquiry, if

[}

Wﬁated by the respondents has to be pursued in the nature of the



=k,

4
allegation made by the applicant mdependéntly which shall ‘not come in
the way of relieving the applicant from the post now held for taking

charge at the promoted place as mentioned in the order dated 01.03.2005.

The aiaphcation is disposed of as above.

9
- 7
O%J/

(G.SIVARAJAN )
VICE CHAIRMAN

/mb/
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IN THE CENTRAE ADM!NISTRATI\;E TRIBUNAL

GUWAHATI BENCH: GUWAHATI

0.A. No, /Lf‘% f2004

Mrs.,

Gopa Dey Sarkar.

RYE -
W

‘; Union of India & Ors.

02.09.2002-

06.11.2002-

_ 08.11.2002~

27.05.04 to

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

Applicant is

?07.06,2004— sought  to

posted From office of the

LEBD, CWC,

[ S
[
Guwanati to

).

Aeoplicant lodgsd a complain

her senior officer, Mr. P,

10.09.2002- Employs

Elhee sams

Working in

the applicant . submitbed thei

%uﬂmurtiﬁg L complairn

Mi Kharva, S8F, HOC

ST

explanation from the pressant applicant

dictation of Me., P, Mamabranmam,

applicant  in hep ey

allaegations.

29.05.04~ an engulvry was conducted

e SE, HOC, CWC, Guwahati on

Come ) &L by the

office agalnst Mr. &.K. Kharya,

bea  tr

Jalpaiguri.

Famabrahamam,

0om

Todysg

applicant. {

s, callead

denied

Storakesper of

ansferrad and

1~

SE, HOC, CWC,

LA o e e e
LEnExuras

ore of

mEE,

{Annexure-11)

alongwith

Aancsxidre-TTT
from an

at the

AT
(Annexure~IV)
a11 by

(Annaxura-\)

TR}

in the office

the basis of

. “‘V:J‘Al »
=T e



09.03.2004~ ﬁp@li;&lt’gubmitted neEr ot

an for trans

o

@lther at Kolkata or ab Bangalore.

09.06.2004- Applicant submitted her representabion for

03.04.1986~- Govi. of India

vmvi@w of the transfer order. (Annexure-vI)

Memorandum for
cholos station posting of the Govt.

@amploy s

12.06.1997- Govi. of Indiza issued O.M for posting of the

Fudshband and wife in the same shation.

< LA

{Annaxura- YIT)

12.12.2002- Gowbt. of India ued  circular regarding

saxual harassment of the Temale emploves

(Annexure~Tx)

14.06.2004~ applicant submitbed anotbhs apresantation Lo

the Chisf Englneer. {onrexure~-VITT)

PRAYERS

Relief(s} sought for:

8.1

nder the facts and circumstances stated above, the

applicant humbly prays that Your Lordships e plesaszed

~ords of bhe

Lo admit this application, call for the re

and issug notice to the respondents to show cause
#s Lo why the relief(s) sought for in this application

I not be granted and on perusal of the records and
ter hesring the partiss on the cause or causes thab

may  be  shown, bs pleaséd to grant the Tfollowing

bunal bs plessed to seb aside the

be

That the Hon'bls Tr

impugned transfer and post der lesusd under lebter

§

\;.“F"
G

Noo 1/4(B)/2003-BRB/2266-72 dated 07.06.2004 (Annexure-

e



L) dssusd by the SF (Coord) with the approval

of the
Chief Englnesr {(BABB), C.W.C, shillong.

8.2 To direct the respondents to allow the applicant to

continueg in the existing post of Sr. Computor in the

office of Lhe WOD, C.W.C, Guwahatl till the respondents

i

consider the posting of bthe applicant at her cholce
shatlon indicated in b option lettear dated

09.03.2004, in the light of the Govbt. Instruction

contalined in  the  memorandum  dated  12.08.1997  and

posting as per Rule 3(C) of ©CS (Conduct) Rules, 1984.

8.3 Costs of the application.

o

8.4 aAny other relief(s) to which the applicant is entitlsd
. a8 the Horn’ble Tribunal may deem it and proper

“

9. Interim order prayed for.
uring pendency "of  this application, the appl

pravs for the following relief:

9.1 That the Hon'ble Tribunal be please

imougned transfer and posting order dated 07.06.2004

P

{annexure~T1Y  issusd by  the respondent Mo, & 0 till

disposal of the Original Gpplication.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUW’AHAT I BENCH: GUWAHATI
(An Apphcatmn under Section 19 of the Administrative Tribunals Act, 1985)

Title of
Mrs.
- Versus

Union of India &

the cames

Gopa Dey Sarkar

Ot h &R

INDEX

0.

A. No

-
s

e b S apphica-

Adwvstate .

E:¢wdﬁ\)4aﬁ1

=

/2004

coplicant

Raspondents.

AMNEXUrs

Particulars

jaF:) ol Mo,

Gl o application i-23
R o o verification D
G3. I Copy of the impugned transfer [-2£ -~

order da

fec

O7.06.04.

Copy of

QZ.%.02.

complalin dat

ad ~2b —

a5, IIT

Copy of tf

10.09.02

a s batement

st

ed 22

G . Iy Copy of thﬁ letter dated =29 -
¢5.11.02
O7. v Copy of Lh& raeply dated — 30 -

08.11.02.

Ga . VI

Copy of

dated 09,

f e
06

representatio

04,

0 ST~32

9. VII

Copy of

the

O.M

dbd 12.06.

97 . 32-24

1. VITI -

Copy of

dated 14,0

e

£2Y

representatio

04,

- 38-3¢8

Copy of

L e

F0.10.02.

Circular date

o —39 -

Filed by
Cobahs MG

Advocate

Gopr /@“14““_1:_%&

l¥.ﬂl 64.



1? IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI
[an application under Section 19 of the Administrative

N,
5)

a3}

Tribunals Act, 19

0. A. No. _ﬁ%f?’ /2004

BETWEEN

Mrs. Gopa Dey Sarkar, Sr. Copmutor,
ﬁffice of the Superintending Enginser,
Hydrological Observation Circle,
ﬁ@mtraleaﬁ@r Commission,

Buwahati-14.

~-.fApplicant

~ AND -

1. The Union of Indiza,

fepresented by the Secretary to the
Gsovernment of India,

Miniztry of water Resources,

Shram Shalktl Bhawan, Rafi Marg,

New Delhi~ 110001,

Q. The chairman,
‘Central water Commission,
Government of India,
Ministry of water Resouross,
Sewa Bhawan, R.OK. Puram

Naw Delhi~110086.

. Thae Chief Englneer,

(93]

2

Brahmaputra and Barak Basin,

Central Water Commis

“hillong

ion,




[ W)

v/gu The Supsrintending Englnesr,

oLWL0, HL0.C, Guwanabi-id,

5. Mr. ALK Kharya,
Supsrintending Engineer,

M.O.C, C.W.C, Guwahati-14.

&/g= The Superintending Englneer (Coord)
' DLWLC
Of0~ The Chief Eﬁgih@eru
Brahmapubra and Barak Basin

Shillongs 6.

% Cred 'N‘K.?ow\l/ g@g‘ - .. Respondents.
LBD, Clc
Fo- J;J\W\aw-d :
-D%“' Jbi?abauki
Chode— tnje gl %uxgd-

DETAILS OF THE APPILTICATION

1. particulars of order(s) against which this application

is _made.

vhis application 1s made against the malafide Impugned
affice order, transferring the applicant from HOC,

oW 0, Guwahati to LBD, CLW.0, Jalpalgurl apparently

for non withdrawal of complain of misbehaviours and

atrempted molestation lodgsed by the applicant in the
-\

mointh  of September’ 2002 against ong Mr. . Rama

orahamam, AEE,  following bhe requaest  of  Mr.o ALK

1L ~

mhasrya, Suparintendent Erginesr, HOC, CoW.C, Guwahatbil

e o

and praving for a direction upon the respondants Lo

Ly

11ow the applicant to continue in the presant nlace of

st
B2 N

posting at Guwahatl.




£

iz ..

N)

(5]

Jurisdiction of the Tribunal.

The applicant declares that the subiect matter of this

application iz well within ths Jurisdiction of this

o

Honfhle Tribunal.

imitati

The applicant further declares that this application is

o

of the administrative Tribunals actb, 1985,

facts of the Case.

That the applicant is a citizen of India zand as such

she 1 entitled to all the rights, protsctions and

as  guaranteed under the Constitution of
India. The applicant 1s presently working as  sr.
Computor  In the office of the Respondent No.d4  at

Gunahati.

That 1t i stated that the husband of the applicant is

Y]

]
@l

i

o & Gowvbt. Emploves working Inm a govt. of India
undertaking m&mély Bharat Earth Movers e at
Guwahati.  The only daughter of the applicant is
shuchy ng aﬁ Guwahatl. 5She is studving under Secondary
Education Board of aAssam. It is the middle of the
academic session and the half vearly examination 1s
gning to be ‘h@ld during this month of Jurne 2004

\

tteelf. AL this =stage her daughter cannot be shifted

Gopa, By b



(=

and switched over to a neWw course in the middle of the

by the impugned office order

bearing  letter no. 1/4(B)  2003-BBR/2286~72 dated

N\

O7.08.2004 whereby  the applicant s sought  to b

LransTerred and posted from Hydrological Observation

Circle (in short HOC), Central watar Commission (in

snort CLW.CY to LBD, C.W.C, Jalpaiguri. Be it stated

20 order  has issusd during the

of her daughter: it is

midadle of the
not a . routine  transfer but an  isolated order of

e present applicant. In the

tramsfer in respect of +

stated Lthatk

53]

impugned order of transfer-although it is

public interest but in fact

noo public interest is  involved rather the impugned

LransfTer order has  been at  the instance of

Hezpondent No.4 by  the Respondent MNo.3 i.e. Chief
Enginesr, C.W.C, Shillong. The applicant came to lesa N

i 4

by Lhe

that the transfer proposal has been initiated
Hespondent No.4 with a vindictiv attitude to remove
the applicant and Tour othay lady emplovess from the

of the Supsrintendent Enginsar, Hydrological

watlion Circle, C.W.C, Guwahati. In this connection

it may be stated that 4 other lady emplovess namsly:

Mra, Manjula Paul,'Mrﬁ‘ B. Deori, Mrs. Trishna Bansr jes

and Mra. Bela Das have been
Altogether 5 lady staffs were working in the office of

no. 4 at Guwahati. all these impugned

——

f
j




complain Y addr

A

RN

Eransfer and posting order

the prasent mupLJG&HL lodaed a complain against one of
ffic namaly  Mr. R, Rambrahmam, Assth
Fxecublve Engineer. The complailn was  lodged by the

prasent applicant way back on 02.09.2002, the said

to Mr. Pt Kharya,
Superintendent Enginesr, HOC, C.W.C, GuwahalLli who is

stil]l working as Mead of Office in the said office. In
this conngction 1t may be stated that Sri P. Rambrahmam
Was  vary close to Mr. 4. K. Kharva, Superintenden

Engineer, HOC, Guwahati. Howsver after receipt of ths

afore

commants Trom. obther enplovess working in the samse raom
along with the present applicant namely from Mr. B.
Sharma, 5Sr. P.éa (METY and Mr. . Bose, Jr. Computbtor,
Gharma, Sr. P.é (MET) and Mr. A.K. Bose Jr.o Computor

Thay have submitted their statements vide letter dated

LoMY September’2002 supporting the complain lodged by

the present applic CoMrL AL KL Kharyva, Supsrintendent

Foglneear, HOC wice Nis latbter S Te HOC/GAU/S PF -
BEB/2002/291  dated 06.11.2002 sought an explanation
from the present applicant Tor noneperformance  of
certain routine works allotted to the émplicawt at the
dictation of Sri P, Rambrahmam; GFEE, without taking any
cngnizance of the mmmplaiﬁ lodged by the applicant on
C2.09.,2002 rathsr an attempt is made to divert ths
Qmmmlaiﬁ lodasd by the present applicant, 1in obher

pords  an atbttempt iIs made by Mr. A.K. Kharya st the

dictation of Mr. Rambrahmam to raise an allegation of

id complain of the applicant Mr. Kharya invitsd.



non-performance of duty allotted to her in the month of
Gugust’ 2002 vide his letter dated 06.11.2002 after =

apse of two months witnh the sole intention to threat

E.A.

the applicant not to procesd with the complain datec
G2.09,2002 otherwise she would be put into troubles,
The applicant however denied all the allegat Jon_ and
wigbmitbed e renly on O8.11.2002, addressed Lo

rescondent No.4 categorically denving that no such work

alleged in the letber dated 06.11.20072 was allotbtitsd

i1

1 oEhe applicant and whatever work was allotted to her

in the month of aAugust’ 2002 she has complebted all

those works even after working bevond the office hours

be compleate the assigrned work and also stated that the
other works allotted to her in the month of August’ 2002

were duly completed. In the saild reply dated 08,11.2002

the applicant ﬁpﬁcifically stated that actiorn is now
sought to be taken against the spplicant by the lettsr
dated 06.11.2002, which immediately encours q&ﬂ the acts
of a superior officers for misbehavior and attempted
molestation towards a subordinate lady ﬁﬁ&ffx On & mere
reading of the letter dated 06.11.2002 1t appears that
the respondent no. 5 made an attempt to huss-up the
@ntire matter which was brought before him through the
complain dated 02.09.2002 by the applicant.

Tt i= relevant to mention here that after receipt

n

soOondsnt no.

of the reply of the applicant the re

o bhe

remained silent without making any Drogr

inguiry instituted by nim to ascertain bthe corrs

applicant. It iz ought to

—

ot
—_—

of the complain lodged by



“to be mentioned here that during the s

pe mentionsd here that Mr. A.K. Kharya, SE, HOC, C.W.C,
Guwahatl on several occasions requssted ths applicant
to  withdraw the sald 'aomplaiﬁ agalinst  Mr. P
Rambrahmam, Assistant  executive Englnesr. But  thes
applicant politely refused the same and did;nat comply
with the regusst made by Mr. A.K. Kharva oh bahalf of
Mr.o P. Rambrahmam. Since the applicant did not withdraw
th& a@mplaiﬁ Mr.o &, K. Kharva started nursing a grudoe

against the present applicant and in the Drocess Mre.

.k, Kharya developed animosity towards the applicant.,

So. far the aspeplicant camg Lo learn from a reliable

wourcse that Mr. AKX, Kharva also requested other lady

and to prevall upon her for withdrawal of complain,

somg of  them disclosed the same to  the present

applicant. In tion it may also be stated

I the lady staff working in

2 Lo

Lhe sald office

pry
[
-

that
rever made any attempt to pursuse her Lo withdraw the
complain datsd 02.09.2002 rather supported her gsnuine
cavss and all of them in fact stood by har wide by
extending their co-operation.

It is relevant to mention here that when Mr. A.K.

kharva failed to pursue her to withdrew the complain

dated 02.09.2002 allowsd Mr. P. Ramabrahmam Lo manage

his transfer from the office of the Superintendent
Engineer, HOC, C.W.C Guwahatl to obher region with the

s

el of Me. AGK. Kharva. In this connection it is ought

£ of engulry 1s mads

Hamabrahamam, A.E.F no progress

A R



against the complain of the applicant for misbehavior

and attempted molestation. Mr. P. Rambrahmam maraged to

"

leave the office of the Superintendent Engineer, HOC,

i

OLWL 0, Guwahati in the month of June, 2003 on transtear

o outside the region.  The impugned transfer ared

posting order had been issusd by the respondent No.é
following & proposal of traﬁgfér and posting initiated
v the respondent No.4 with soms vindioctive attitud@‘
with a malafide intention and the impugnsd pransfer
Qrd@f does nob involve any public interest and bhe same
i liable to be set aside and guashed.

Cony of fies impugnsd transfer orgsr da bed

a7 .06, 2004, complain dated 02.09.2002, statement of

e, B. Sharma and A. K. Bose dated 10.09.200Z,
P

lettar dated 06.11.2002 and reply dated 08.11.2002

are enclosed herewith and marked as Annexure-l, J1I.

I1I. IV and V¥V respectively.

T

F:

&

t it is stated that in the meanwhils anothar
complain reported to have been Jodaed against one Sri
Monoranjan Jha, Dy. Director working i the same offlice
of the respondent No. 3 wherein 1t ig alleged that
certain misdeeds committed by Sri Jha in the name of
Woman Welfare Forum, a nor-existing fake organization.
5ri Monoranijan Jha himself shown  the said complaln
which wWas 10dg8d'&g$iﬁﬁt him to the oresent applicant
and enguired whethsr she had any knowledge about the
writting of the sald complaln. However, the applicant

informed Sri Jha that shes had no knowledgs about



conducted during 27.05.04 to 29.05.04 by Sri S,

I

writing of any such complain against Sri Jha. However,
all these unwarranted incidents led to a misbelief in
the mind of the authoritiﬁﬁ Lhat the &Qplicaﬂt and
athear Famals WOrkers of the affice of thes
Superintending Engineer, HOOC, Guwahati had & hand about
lodaging of such complain against Mr. M. Jha, Deputy

le attitude

134
pein

s

UDirector which agoravated Kharva's

1,

towards the applicant as well as towards other Ffemale
workers in the office of the SE, HOC, C.W.C, Guwahabi

o

and further animosity developed in the mind of Mr. A.K.

Mharya towards the applicant ard also against obher

Famale workers,

tis  further submitted that as a matter of
colncidence unfortunately some other development took

wlace in the meantime which was bevond the knowle aclge of
tha present applicant and other female membsrs of the

offics of the SE, HOC, C.W.C, Guwahati. & complain was
iodged by one Sril Ranabir Mazumdar, Store Keapar,

oy oalleging  dirregulsr procurement of materials,

mizuse of official vehicle, abuse of official poWeEr and

posltion ste. by Mr. Kharyva and sstigation of which

e o~

was ordered by Ch a1rman, CW.C oas per insbruction of

Prime Mirnister’s Office, New Delhi and AN ENGULryY  wWas

=

Sengupta, Chief Enginesr, C.W.C, Bhubaneswar .
That being led by a strong mistaken belief as
stated above Mr. Kharya taking advantage of official
capacity understandably resorted fo a wild “fremove

females™ drive and manage to get five female smplovess
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118 hostile drive

including the applicant was a part of

.

out of his office. The applicant has a strong belisf

that the impugned transfer order is a culmination of

s
EH

the same unfalr play of Mr. Kharva and the applicant

victim of the same. Be it stated that in

an unfortun:

1

the proo
SN 1., -

applicant way back 1in September, 2002 has been left -

years and non-issues have besn

unatbaended owver

with & malafide intention at the cost of

the dignity of a woman like the applicant which has

bacome matbter of serious mental shock for ths applicant

it oig too Jdifficult to absorb oncile Lo, The

enguiry on a complain lodged by the applicant has been

deliberately delaved at the instance  of Mr. Kharya,

1o o Mr. Ram

Mead of the Office due to undus comp

brahmam and also due to his unholy hob knobbing with
fim, more so, with a view of intention that in the

passage of timse the engquiry proceeding will get it

natural death.

4
o

i further submitted that inaction of Mr.

Yharyva and his collusion with Mr. Rambrahmam and his

+
%y

sue aof this dirvection o

apathy and neglligencs on an
£

criminal offence and subseguent event of bransfer of

that  the sction of Me.

.

tne ap

-

slicant led to bselief
Yharya 1s highly arbitrary, illegal and the same smacks

alone the impugned order

of malafids and on that soor

4

g liable to be set aside

Fesa

of tramsfer dated 07.06.2004

and gquashed.



wWorking. The
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that 3 (three] memhers namely:

Manjula Paul, transferred toin the month of May,

WRorl

i3

Trishna

£33
&
;_J
!
1
3
Q3
[ HY
£
le
=X
=
{5
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HC)&[I&.«I N

A

Are under order of Fiee of the

Guwaihabl . nas

w,w,c, Lne prasent apolicant

been transferred out from Guwahsti to Jalpaiguri during

the middle of the academic

without any oublico

interest. It is categorically submitted that Jalpaiguri

5

was chosen by Mr. Kharva knowing fully well that thera

Bharat Farth Movers Ltd. OFffice situated at

where  the  husband of  the

srved In

ERC:

38

applicant ha this region for a

long period but even then har | case was denied for

N

cholce station posting.

LS

Fhe responde garlier invited options from the

applicant for and posting and accordingly

-

it wutmiLtug her opticn on 09.03.2004 for her transfer

and posting elther at Kolkata op Bangalord as because

fome town of the applicant is at Kolkata ard she

for Bangalore with the and  can

in the headauarter

manage his transfer

office at Bangalore in dus courss of tima., It is wveary

Aifficult on  the part of  the applicant

-
0
}_.»

davghter of aged about 8 vears to st

o

Y AT ’di&JUT".L .

Moreover, 1L is the academic ¢ of

the daughter of the applicant and it will CAUSE

and injury to her daughter’s sducation

agrder is reguirsd to be




ried out. There 1s no urgency or public interest

l

involved In bthe instant impugned transfer order Whl“ﬁ
HAH nuaﬁuﬂ by the respondent No. & at the instancs of

Mr. Kharva, respondent Nu 4 wWith a malafide intenbion

Q
#
=
3]
i

12 liable to bhe aide and guashed.

That vour applicant immediately after receint of the
impugned transfer and posting order dated 07.06.2004

submibted her representation on 09.06.2004. In the sa

?

apresentation dated 09.06.04 the \mlrua:* interalia

requested for r

view of her transfer order in the light
of the Govit. of India’s Memorandum No. 28034/7/86~ Estt
(@ ﬁ&t&d 03.04.1986, whersin 1t was stated that 1f the
husband  and wife both are Govt. servant then sffort
ﬂhmulﬂ e made to accommodate tham in the same station

w00 that they can lesad a2 normal family life. The Govt.

of  India Turther issued & dimodiftied Office

Mamorandum bearing letter No. 28

~

12.06.1997, wherein it is stated that if posts at
sppropriatbe l*”&J,i5 available in the organization at
Ehe same ataﬁiﬂﬂ tharn  the - hushand and wifs may
invariably be posted together in order to enable theam

oy o

to lead a normal Tamily life and look atter the welfars

r{I
&

of the children, es ally till thne children are b@lﬁw
10 Years of age. Be 1t stated that daughter of the
applicant 1s  aged about 8§ vears as  such she has
acauired a wvaluable and lﬁgai right for posting In the

same  sbation where the husband of  the lady Govt.

warvant 1s working and vice-versa.
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(i

{t iz pertinent to mentlorn here that although the

applicant exsrcised her option in the month of March,

2004 but she never sxpected any tranzfer and posting
. ! \' . - - - -

ordar would be' issuesed without considering her choioe

station which 1s  going to put her  in bremendous

Lrouble., Howsver Lhe sald

panding before the respondent No.3 111 filing of this
application.

%

“4ocopy of the representation dated 09.06.2004 and

3

B ocopy of the O.M dated 12.06.1997 are enclosed

Ferato for the perusal of the Hon'ble Tribunal as

aAnnexure-VI & VII i’“&?‘-fgfﬁﬁi’-fﬁf‘.’-i\-.fﬁ‘.].‘_y’-.-

fat 1t is stated that being highly aggrieved with the
impugned transfer order and dug to harsh atbtitude of
Mr, ALK, Kharva towards the applicant, shs preferred

anather representation addressed to respondent Mo, 3

through afalatetcle channel disclosing the antire
clroumstancs which‘ led to Mr. Kharva, 8S.E, HOC,
Suwahati to initiate the transfer propossl with an
ulterior mobtive to remove the applicant and other four

'

famale emplovess Trom the office of the S.E, MHOT,
Suwahatl with a malafide intention, not to allow thes

y)

Capelicant to proceed or pursde the said complain lodgsd

by the applicant against Sri B, Rambrahmam and also in
wiew of the other developments and clroumstances which

18 stated by the applicant in the preceding paragraphs

af the application. In the sald representation dated

-

the entire factual

14.08.2004 the applicant

Grpa g ok
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position, which lsd to Mr. 4. K. Kharyva to remove all

©

From the office of the S5.E, HOC,

the Temale smplovess

WO, Guwanatbl.
1.

It is  Further submitted 1in bhe representation

dated 14.06.04 that Mr. &.K. Eharyva, S.E, HOC, C.W.C,

[

Guwahati &ll along insisted the applicant to withdraw

2 which was lodgsd against

Lhe complain
Sril o, Ramakb rahmam, GEE, C.W.C, Guwahatbl for

mizshehaviour and attempbad mn]r Lation. Howswver =Iince

the anplicant Jdid not comply wibth the reque

Yharva started nursing a personal against bhe

present applicant and delibsrately delaved the senguiry
proceaecding against Mr. P, Ramabrabmam, &SE. albthough
certaln statements were collectsd from other office

applicant regarding  the

colleaguss O
correctness of the complain but no progress is made
thereafier. Moreover, bthe extrems =tep of removing the

anplicant and obher Temale workers from the office of

HOC, C.W.C, Guwahabl was takenrn by Mr. &K,

r
&

e
:’3

wWoto mention here that Mr. Kharya

o
-~
Lir

rYE .

deliverately  did not  made  any enguiry proceeding

agalinst Mr. P, Ramabrahmam on the genuing complain

ed by the applicant. In this connection 1t is

,__.
o
i

i
0]
-~

Fatsd  bthat Sri 4.k, Kharva adopted the delaving
tactics with an ulterior mobive in total wiolation of
Goevt, of ITndisa’s O.M Mo, 11013/711/2001-Estt (&) datad

£

FL12.02002, where necessary guldelines amd normsg wera

,-‘
[

ltaid down  Following the direction of the Hon'ble

Spnreme Courb in the case of Bishaka & Others Vs, State

Qorpo Ay bonkaar
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of  Rajasthan & Others Tor prevention of sexual

harassment of women at work places as per guidelines

taid

down by bhe

71

Non’khls Suprems Court., provided

interalia for the constitution of & complains committes

in the emplover’™s organization for redress of  the

-

COompLa

matiar

i by Che wictim. Butbt i the instant case the

was never referred Lo any complain committee by

Sri ALK, Kharva, SFE, HOC, C.W.C, Guwahati as per Govi.

of India’s instruction, in this regard and as a result

af such inaction on the part of Mr., &.K. Kharyva, 95E,

HOC,

Come . a

Guwahati o progress 1 made  regarding  the

i3

in  of the  applicant and  no disciplinary

proceeding was initiated against Mr. P. Ramabrahmam at

the Instance of Mr. &.K. Kharva rabther an attemot 1is

made by Mr. Kharva to close down the entire mabtsr by

adopting delayving

tactics,

in tﬁl% connectlion 1t may be shated that & further

CLroular  was 1

lettar

12.12.

complalr
oompla

adthority

ad by the Govt. of India bearing

#5

Mo O.M Mo, 11013/11/2001~Estt (A} datsd

2002 wherein 1t is stated that the finding of the

nts committees regarding sexual harassmert of the
inant/victim will be binding on the disciplinary

tog initiate disciplinary procesding against

the Govh. servant (8) concerned under the provision of

fiule 3

e

(CY ©Cs (Conduct) Rules, 1964, But nothing has

’

.

been done in the instant case of the applicant with her

complain against Mr. P. Rambrabmam, AEE, by Mr. A.K.

bharva

12.12.

in  tobtal wviolation of  ths cilrculasr dated

2007 rather now an atbempl 1 made to remove the

Gopor Ry Sonlans_
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nﬁ?]if&HL from the

of - the MDC, C.W.C, Guwanabi

wo that complaln of the applicant bescome Iinfructuous as
bacause she did not comply with the reguest of Mr. &.K.

Khnarva to  withdraw Lhe  complain  against  Mr. P
Damabrahmam. Therefors the impugned trans ﬂu

I3

dated 07.06.04, which has

ordear

o~

b o bihe O

hief

o

at the instance of Mr. £A.K. Kharva, 5SE

=N
{4

liable Lo be sel aslide and quashed.

Copy of the representation dated 14.06.2004 and

clroular dated 12.12.2002 ar@ gnclosead

“he perusal OF bhe Hon' 1 Tribunal a3 ANDEexXurs—

That in

T
=~
53]
‘1'
—
[+5
o
@
£
ey
333
-
s
—
=y
—
&
“I-““t
—
i
o
i
£
-
1]

ration dated

14.06.2004 address to  the respondent No. & Lhs

applicant narrated the

avents took place in

f"‘\

C.W.C, Guwahatl and she has

the office of SE, HOC,

hafome a victim of all those incidents and now as

measuras of penalty bthe impugned transfer order dated

yaar  Lssued at  the i1nstancs of  the

raspondent Mo.4. It is Turther submi L&J that 1f the

Hor’bls Court peruse the sentire records of tf&ﬂgf@r of
five female workers named above during the . last 2/3
months from the office of the HOC, C.W.C, Guwahati, 1t
would be evident that transfer of the applicant haé not

beaen made In public interest

[a

but as & measure of
penalty, Mr. A.K. kKharya resorted to a wild ““remove-
female’ drive and managed to get five femals smplovess

including the present applicant as a part of his
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hostile drive out  of hiz office with a malafide
intention. In this connection 1t may also bs stated
i that Mr. P. Rambrahmam has alresdy managed his transfer

ault of this region with the aid and advise of Mr. &K,
Yharva. Hence the Impugned transfer and posting order
is punitive in nature and the sams iz liable to be set

asidde and guashed.

4.9 That it is stated that the husband of the applicant is

working at Guwahabl in a Govt. of India undertaking and

o,
<

Bar only daughter 1s aged about € as =such it

wWould be wvery difficult on  her bart to ﬁtgy ét
Jaleoaigurli when security is ot availlable at pres&ent
vlace of posting at Guwahatl more.so when an attempt to
outrage her modesty 1s made in the place of work at
Quwahati th&t. too by & superior officer of  Lhe

departmant itsself.

Considering the facts and cilrcumstances stated
above the Hon’ble Tribunal be pleassd to direct the
respondants  to produce a1l relevant records  and  on

o

oL operusal of the same ba please to seb aside and guash

the immugﬁed transfer and posting orcder dated
Q?u06.4x04 w0 Far the applicant is concernsd.
Tt is further submitted that bhe Honble Court be

pleasaed Lo pass  an appropr late Interim order stay 1 g

ordear dai@d

the operablon of  the impugned

G7.06.2004 till disposal of ©

e Driginal Application.

T4;10 That the applicant haa o obher alternative but Lo

4

approach this Hon'bls Tribunal for rwot@c ion - of  her

Gopa. iy okt
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valuable and legal right. In this connection it is

wiated that apprehending her rele:

2@ ab any moment and

in  such a8 comngslling

the applicant

approaching  this MHon’ble Tribunal for stay of bthe

F

operation of the

{

impugned order dated 07.06.2004 a5 an
interim MEALL P till dispossl of thes Original
fpplication,

That 1t is sz

[+¥
—iy
h

s

for the Hon'ble Tribunal bo
X _

interfere with and protect the right and interest of

tne applicant by passing aporopriaste order.

That this application is made bonatfide and for the

cause of Justics

Grounds for relief(s} with legal provisiaons.

i’;

or that, the impugned transfer and posting order dated
07.06.2004 have besn passed with a malafide intention
dee

at  the instance of Mr. &.K. Kharva, Superintending

Engineer, HOC, C.W.C, Guwahati with ths deliber

i

e

b

intention to frustrate her complain of misbehaviour and

Ay

attamoted molestation lodged agalnst B P,

Ramabrahmam, AEE, HOC, C.W.C, Guwahabi.

For that, ths impugned order of transfer and oS ELing

]

fas been issued by the respondent No.& at the insbancs

of  the respondent No. 4 who. has resorted +o & wild

Qe

‘remove-females’’ drive and managed to get five
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amplovess including the applicant on a part of his

fostile drive cut of his of

For that, the impugned transfer order dogs not irvolve
any public interest but the same has been issusd with a
malatide intention to remove the apmlicamt and  Lthe
agther female workers Trom the office of the 3E, C.W.C,

Guwahatl,

cor that, the proposal of the impugned order datad
a7 060004 initiated at  the instance of Mr. ALK,
Lharva, 5BE, HOC, CLW.C, Buwahatl  as  becauss the
applicant did not comply with the reguest af Mr. @K,

“harya to withdraw the complain lodged by her agalnst

. P Rambrahmam for misbehaviour and attamnn b

the proposal of the impugned transfer oo

itiated by Mr. A.XK. Kharya, 5E, HOC, C.W.C,

ot
i
-
i
o
e
=
d
ot
PR

Guwahati on a strong mistaken belisf that the applicant
might have hand on a complain lodged by one Mr. R.
Mazumdarﬁ' Store Keeper, C.W.C alleging about illegal
orocurenent of material, abuse of official power and
position by Mr. A.K. Kharva Whersin an enguiry wWas
conductaed by Sri S.K. Sengupta, Chief Enginser, C.W.C,
Bhubaneswar  during ??105;04 - to’ EQ“OEgOf- as per
instruction of Prime Minister’s office.

For Lhat, tf&n&f&r nropasal  against et prasaent
&Dpiicant and other Tour f&mél@ worksrs in the offlcs

af the HOC, Guwahati was initiated by Mr. A.K. Kharva.

Gope Ay Sonks

i
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For that, Mr, a.K. Kharva all along nurﬁimgv& p@ErEonasl
drudage and  animosity  towards [he applicant for non
compliance of ths reguest for Withdrawal .of Lhe
complaint  lodged by Ehe applicant against Mr. ©.

Rambrahmam for misbehaviour and attempted molestation.

For that, the impugned tranzfer order has been issyesd
in total wiolation of the Govt. of India’s Office

Mamorandum dated 03.04.1986 and 12.08.1997,

For that, the husband of the applicant is wcrking in a

Eovi. of India’s undertaking at Guwahatbil .

For Lthat, applicant has got a minor daughter agad about
5 vears reading in class IV in an English medium school

under SEBA course,

For that, the impugned transfer order is not a2 routine
transfer order and the sama has  been  passed in
isolation with & malafide intention to remove the

applicant from Guwahati.

~
k)

For that, the Office Memorandum dated 12.06.1997 has

laid down a specific provision far posting of the wife

and nusband at the same

ation invariably, espscially

when the children are below 10 vears of age, as such

-~ 5

3

the

£

applicant has acouired a wvaluable legal right for
retention at Guwahati since a post of Sr. Computor

exists in the appropriabe level.

oo Ao Sankesn
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5.13 For that, there is no scope on the part of the husband

transfTer at Jalpalguri bacause

of the applicant to ssak

o Bharat  Farth  Mover®’s office 1Is  awvallable at

Jalpaiguri.

b Details of remedies exhausted.
That ths applicant states thab she has exhausted all
the remediss available to her and there 1s no other

alternative and efficacious remedy . than to file this

applicatbion.

7. Matters not previously filed or pending with any other

Court,

ve  had  not

6

The applicant  further declares that =
praviously filed any application, Writ Petition or Sult
before any Court or any otbther authority or any obther
Banch of the Tribunal regarding tha subjsct matter of
this application nor  any  such  application, Writ

Pebtition or Suit 1s pending before any of them.

8. Relief(s) sought for:

Under the facts and circumstances stated above, the
applicant humbly prays that Your Lordships bs pleased

af the

bo oacgmit this application, oall for

case and Issue notlice Lo the respondsnbs to show cause

as w0 why bhe relisf(s) sought for in this aspplication
- |

whall not be granted and on perusal of ths records and

that

after hearing bhe p&rties on bhe causa Or Caus

1 following

(24

may be  shown, be pleased Lo grant €

relief(s):
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8.1 That the Hon’ble Tribunal be please

letber

impugnad btransfer and posting order i

No. 1/4(B)/2003-BEB/2266~72 datad O7.06. 2004 (Annexure-

L) dssued by the SE (Coord) with the approval of the

Chief Engineer (R&BB), C.W.C, Shillong.

8.2 To dirsct the respondents to allow the applicant to
continue in the existing post of Sr. computor in the
office of the HOC, C.W.C, Guwahati till ﬁh@‘F@SDQMQQHﬁS

: consider the posting of the applicant at her choice
stablon indicatasd in e aption 1&tt@r clabedd
U9.03.2004, In the light of the Gove. instruction
contained In the memorandum  datbedd 12.66.1997 and

posting as per Rule 3(C) of 00% (Conduct) Rules, 1984.

Sty
8.3 Costs of the application.

8.4 any other relief(s) to which the applicant 1s entitled

2% the Hon’ble Tribunal may deem fit and Droper.,

‘9.  Interim order praved for.

pendency  of  this application, the Capplicant
orays for the following relief: - ‘
2.1 That the Hon'ble Tribunal be plessed to stay the ’
Impugned transfer and posting order dated 07.058.2004

Lo,

LRANEXU rE-

—i
[

by the respondent Mo, &  till

discosal capolication,

=to
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about 39 vears, resident of. Lachit Nagaf}

T e ()

WOk ing Sr.  Computor- in

Supsrintendlng Erglnear,

; Mydrological

verifys
I

made in Paragraph 1 to 4 and &

Circle, Guwalati~14, do o haereby

whtatemants

"

true

trus Lo my legal advice and I have

material fTact. ot

angd T sign this

day of June, 2004, R i

.

B = T

. e

EER_ = e

: . i S
to my krnowledge and:those made in Paragraph 5
| . . i .

varifidation on this
. §

24

af the

that

to 12 are



Tel. N0.0264-2534424; 2232204, 2534028 A
- ' : Tel.Fax:0364.2202204 . 72
« ‘ ' ‘ No. 1/4 (B)/2003-BBB/ 2 2L 4 1 o
A _ : Government of india

Cenlral Waler Commission
... Office of; the Chief Engineer
B‘ahmapuua & Barak Basin Organisation

‘Maranatha' Pohksch
S . . P.O.Rynjah-
I © Shiliong-7983 006, .
e e-mall: cebbb@sancharunt.ln

Dated?f(’/?ﬁr l

QFFICE omg_;sﬁ

" The Tollowing Senior Compulers are hereby ironsfefred fo Hw olfices
shown c:gcnnsi them wilh :mmmdmic. effec! in public, inferes!. :

-Sl.No. Name & deslgnaﬂon Presen} place Whem to be o Remarirs*
A of posting posted
‘ . ' .
| Smt. Gopa Dey Sarkar HO_’C,,CWC. ~ o, Ccwe, T /
S Guwoholig‘ji Jclpolguri | /7
SR NK, Poul (BD, CWC, HOC, CWe. T
L L ' Jaipaiguri Guwahall

Tl‘us issues W|lh lhe ppcovcﬂ of Ch|ef Engmecl (B&BB) C.W =, Shillong

" | (SURESHCHAI\&DM\} |
Superiniending Engineer (Coorcl.)

B - Copylo:- -

1. 'Pay & Accounls Officer, CWC, New Delhi

2. Under Secrelary, Esti.Xl, CWC; New Delhi

3. Superinlending Enginear, HOC, CWC, Guwahall.
4., Execulive Engineer, 18D, CWC, Jolpaiguri.
5...ExecUfive Engineer, MBD, CWC, Cuwr*hoh

6. Persons Concerned (2 ¢ opies)

7.. Office order lile

e
o~ T
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To
The Superintending lingineer.
“Central- Water Commission,
' ﬁ Hydrological Observation Circle:
Nabin Nagar, Janapath,
“Guwahati-781024

Subject : Complain regarding mishehaviour .md allcmplul molcsl.\ll(m
by Mr. P, l{‘lm‘\bmlumnn :

Sir,
Respectlully | beg to place before you the following complain rege udm;:, mlsbdmwom
and dllCln])lLd molestation by Mr.P. Ramabiahmam AL for your ncu.wny action,

Mr. P, Ranmbmhnmm HE l)unL. my immediate superior officer U“Ln t,omu o our

scetion-under one pretext or another. Samctimes he pulls the extra len Tor himself near

v

to mine in.an altempt to have physical contact. | have repeatedly olmuul o such -

objectionable behaviour on his part but abways his reply is that he- bcmL my superior

officer has the |1;3ht (o-sit on my chair or by my sidewhen he comes lo o\u scetion.

/\l other times he comes whun [ anmvaway in the (()mpulu room and Imde my chair

vacant he sits ol my chair although there are other vacant chairs | i the same room and
not \Vl“lnb to lwvu my chair when I return to the suuun and sits lhuc for lunL, tinc.

Further Mr., I’ Ramabrahmam. on 30.08.2002 wanted to replace my i .mlu walh Q mchn
one so thatshe can accommodate the extra chair by the side of my chair, sarlier he had
asked Mr.3osc, Jr: Computor . to replace his larger table with o smatler one so that he can
accommodate an extra chair for himscll by the side of my Chair. 13ut whcn Mr. Bose had
refused. Me.P Ramabrahmam had forced me to replace my table with | a smaller one to
- accommodate him in our room though he had separate accommadation in Tirst Moor. All

these behaviour indicates il hc does not have any pood intentions other: \hu\ atlempl (o
molcsl s

So, sir, Imme no other alicrnative T am approaching you with this Lompl.\ml /\s YOU are

the controlling and disciplinary authority, | appcal you to l\mdly take neeessary action, so
that I may able to work with dignity.

Yo ms[mlh[ully ' ‘ ' I
dgg,\,%»'\ A 2.6©

(GOPA DEY SARKAR)
SR.COMPUTOR

ot BEGP APREEL

R enuTHe

§ W (RQ,@(“«(&.»K 'fo(d/

ae by oafedun &, el ors 0@ 0@(/5 /ﬁb’” ‘
3 G CIRGWA. & F. ¢, ’
g W K wemnntie 24 I HOL‘ wa Vo

6 2004.
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Q  he Superintending Fingineer.
* Central Water Commission,
Hydrological Observation Cirele,
- Nabin Nagar, Janapath,
Guwahati-781024

Subject: © Statement regarding mishehaviour and attempted molestation
by Mr, P Ramabrahmam, AL ' '

Sir, _ I | . E

As desired vide your IENo HOC/GAUMAE-888/253 dt. 06.09.2002. the written stalements
as narrated by me on daled 03.09.2002 arc as under. _ : v

“Mr. PRamabrahmam oflen comes (o Metl section and  sits there for hour long. When
Mrs. Gopa Dey Sarkar, Sr. Computor is away in the Coinputer rogm ang ﬁ;;‘i(ji-ix‘yg,l,l'cr chair
vacant he sits on her chair although there are other vacant chairs in the same room and
nol willing to leave her chair when she returns to the seclion and sits theie for long time
otherwise he pulls the extra chair for himself near (o her which is very much odd looking,
She has gently objected such type of attitude several time but he ignored,

Further,  on 30.;08L2()()7_ morning,  finding  her  chair
P Ramabrahmam ALz Mes.Gopa Dey Sarkar, Se.Comp. genfly requested him to leave
her official chair then he pulled the extra chair for himsell near (o her, which she objected
directly. - Allei-that he had asked Mr.Bose. Jr Computor _fo replace his Jarger table with

a smaller one so that he can accommodate an cxtra chair for himself by (he side of her
table. Bul’ when Mr. Bose had relused, ‘MriP.Ramabrahmam  had forcefully asked
Mrs.Gopa Dey -Sarkar 1o replace her table with o smaller one so that he can
accommodate the extra chair by her side though he had separate :10001_nanmdnliml in first”
Aoor. Such type of atlitude docs not implics that he have any g()'()('f'iII(C|\1i(;),i\s,.‘-’ -

“oceupicd - by M

<

.'l'hcrcl‘()rc, the allegations as brought by Mrs. Gopa Dey Sarkar’Sr, (‘.()Ill[)kfl(il_‘ e very
much true (o the best ol my knowledge. o '
Yours l i(l)l'tiHy,
Sy
( BIRREDRASARMA )

0 o |

fie.ce/yé‘(.@ '%/
| o
o
o 9/ .
VY F S T T

velure 8 waee

FEIE R B IS '-’ ' muﬁv,/j ' | '. -
wooeloman B / - : ) v e
I Y v . _ : :
ERR TR AN R R \/A_\I ! Vo - . _
NI .'.",_nw.'.'l'f*t-[?' K wo4 R v )



o - he Superintending ngineer,

(\ Central Water Commission, ,

C Hydrological Obscrvation Cirele,
Nabin N.ilgilt‘;‘.lzmzipnlh.
Guwahali-781024

Subject : Statement regarding misbehaviour and attemplted molestation .
. by Me P Ramabrahmam, '

Sir.. A | o .
As desired vide your 1rnNo T TOC/GA U/ -888/253 . 06.09.2002. (he writien statements
as narrated by me on dated 03.09.2002 are ng under, ' :

“Mr. P.Ramabrahman, AEE often comes 1o, Me

tsection and sits there Tor hour topether,
When Mis, Gopa Dey Sarkar, Sr. €

OMPULOr is away. in the Computer room :-|nd't'uuli-ng_'
her-chair vacant he sits on her chair although there are biher vacant chairs in-the same
room and nof willing to leave hei chair when she retums to (he seetion and sits there for
fong time otherwise he pulls the extia chair for himsell near (0 her which is very much
indecent. Several times She has gently objected such type of attitude but he ignored her
objections and replicd that he being our superior ofTicer has (he right to sit anyivhere,

On 30.08.2002 maoming, finding her chair accupicd b
Mrs.Gopa Dey Sarkar, Se.Comp. gently requested him (o
pulled the extra chair for himsell nearer (o her, w
had asked me (o replace my larger table with
an-extra chair for himscll by the side of
Mr.P.Ramabrahmam had forcefully
a smaller one so that he ¢
accommodation in first oo
good ,intcnli(ms.f

y M. I’AR:n_ni\‘ln‘uhl_num./\'li!i‘
leave her official chair then he
hich she objected direetly. After that he
a smaller one so that he can accommaodate
her. table. But when mysell had refused,
asked Mrs.Gopa Dey Sarkar (o replace her table with
an - accommodate the extra chair though he had separate
woauch type of attitude does not implics that he hing any

Therelore, the allegations as brought by Mrs.Gopa

Dey SarkarSr. Computor are very
much truc to the best ol my consent, ' ’

Yours faithfully,

 WePSee

C (AJOY KR BOSE)
. JR.COMPUTOR
S

Recetved. %d

.'ﬂ«ff'd |
iyl g 02
RCTLN PR ' S

e | | - |
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CONFIDE:NT!AL.

NO:HOC/GAU/PF- 888/2002/ 9‘7

L Government of India -
Phone: 450073 - Central Water Commission
FAX : 640841 Hydrological Observation Circle, .
Nabin Nagar,Janapath, Guwahati-24,
Dated, the ___ g/f 12002
To, '
‘Mrs.'Gopa Dey Sarkar,
Sr. Computor,
Hydrological Observation Circle,
CWC, Guwahati.
Sub-~ . Complain regarding misbehaviour and atiempte_d molestation.

You are hereby drrected to explain the following points intimated by Shn P Rama Brahmam,

 Asstt, vExecutrve Engmeer within 3 days of issue of this letter posmvely

" “ Mrs Gopa Sr. Computor was asked by Sr. PA(HM) to do the .’outine work of
" ‘Checking of daily water levels of all sites’ wef onset of monsoon 2002 She did not
. take care of her routine work assrgned to her on 19/8/02 23/8/02 26/8/02, ?8/8/0) and
:,30/8102 when she. was also seen to be agitating in offlce for SDA payment being

' stopped / recovered from some employees and she was pror“otmg in- subordmatror\

" and in-difference to office work."

e .
: x5 .
(AK KHARYA )
. SUPERINTENDING_ENGINEER

A
A\
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- To
The Superintending Enmnccu
' Central Water Commission, v
i Hydrologtcal Qbservation Cnclc ’
Nabin Nagar, Janapath,
Guwahati-781024

Subject : Complain regarding misbehaviour and attempted molestation ’
Ref': " NO.Hydrological Qbscrvation Circle/GAU/PE-888/2002/291 dt 06.11.07. 0\/“
f-.. 'Sil‘, .

With reference to your letler cited above, it is not clear to me what sort of routine work was asked
me to do, because as per the office order no, A=15017/11(2)/2002/2816 dt 16.10.2000 ho rdutino

work was assigned to me and to the best of my knowledge the said office ordet has not been
* changed till today. ' '

Howcvcr on 19.08. 2002 the SE, HOC, Guwahati has asked me to prepare a Brief Notc on Flood -
upto 18.08.2002 and also instructed me to complete the report on that day as he was supposed to
leave-on 20.08.2002 with Central Inter Ministrial team for flood damage assessment. So, as per

your instruction I have worked up to 7 pm to complete the assigned work and handed over to
you.

On 23.08.2002, myself and Sr.PA(HMY) jointly prepared a statement regarding above 50 mm.
Rainfall and its corresponding water level, as the SE,HOC, Ghy has instructed to Sr.PA(FM)
over phone on 22.08.2002 that the said stalement is urgently required for Central Inter Ministrial
team meeting at Circuit House, Guwahati on 23.08.2002.

On 26.08;2002, St PA(HM),HOC | has instructed me to keep up-date the flood report and its
related graphs, charts and statements because the SEHOC, may ask the same for mecting with
Hon’ble minister at Bralimaputra Board on 02.09.2002. Therefore, from the above staud points it -

is very much clear that 1 was totally engaged from 26.08.2002 to 30.08, 70()2 as per the mstmctnon
of St.PA(HM) . :

It is believed-that the above. facts are also in your knowledge. So, question of “not comblctinb

routine works™ and “agitating staff for SDA™ does not arisc and totally mc!cvnnt wnlh my
complain.

So, the allegations brought by the ALF(MLU Hydrological Obscrvation Circle, against me is

totally false, baseless and irrelevant. The facts as stated above regarding my werks are well
proved and well known to you.

Moreover, I am very much sorry {o state hiere that my complain against Me.P.Raniabialima

AEE(Mct), was “misbehaviour and attempted molestation”. On these sensitive issue, the

query asked by the above referred fefter means that if o subordinate does not perform her ﬁ“;\\ ‘
. duty then an immediate superior officer may wishehiave or come fm'wm'd for molestation, |

mn‘} fai zfu‘zd;:,

((J )l A m SARK? R)
SR.COMPU i()k

.. " :
o Hivnagy

Cresg 6w 3

Ay e l .6-
P e sd o e e : g7 7




M To .

The Supérint’endingv anim*é‘

o Hydrologlcal Obser V’) ion Cuclrx i

CWC, (Juwtlhdtx 14

Subject: o

B Referenc‘e:g‘ Office order No !/4(13)//( 0

- Sir,

An appeal for posting af tha choice slalion,

3-BIIBI2260-72 ) 1 07.06.04. -

With aefcronc,(ﬂ to the Chlef L"ngmmrs. oﬁuo oxdnr cited rxbnvra

heroby onclooe a leprmentatlon whichh ma

obhqod

Thanking you.

Encl: as above

A
A \\"\ .
RN
s 2
. A, "\.

\rw'x 5 fmlhfully

o Muv\ 'QUJ \Mm"("‘”v: I | _
2 T

rm@f

y kndly be norw.ard_ed_.anfd,"'

PN ((UPAD EY § ARKAR)
‘ e SR.COM PUV)R
v/
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- To.

TiweClwiéfElngineer.. o o . : o . o _ o w‘[

,@rahmapuua' & Barak Basin,

Gentral Water Commission
Y
Shillong

| (fhrouqh Proper Chann'el)

Subject:, An appoal for poo ing at the chome slation.

Reference: - No. Your office order |59uod under 1/4([3)/?003 BBB/??GG 72 d107.06.04
Sir, . -

5

With profound veneration and humble submission on the leller olfed vabovp I would like to
draw your kind attention to.the foHow:ng few lines for consideration my Case of transfer lo

the choice station as submitted by me on 09.03.04 as per plofomm cuculated by - HO(,
CWC, Guwahati. '

That sir, | have been transferred to Jalpaiguri vide your office order referred above and it
has cost profound disturbing effect in my mind because | have never.opted for Jalpaiguri. -
My option) ¢t 09.03.04 was for Kolkata or Bangalore or for same slation and reasons for 1 ny
option for these statipns are also mentioned clearly. Therefore, transfer to Jalpaiguri will put
me in a strange predicament, as there is no office of my husb‘md where neither he can get

himself tmansferred por | can get assislance from my family.- My hu«:lmnd is working in
Govt. of mwa Undeltakmg organization.

That sir, daughter, ‘aged about 8 years studying under SFBA course. So, al piesent she

~cannot bg shifted and swiltched over to a new course in the. middle of he session. On (he
whole none of my family members is nn a position lo lead an isolated life.

That sir, { am constrained to state here that my service condition c:mymg /\ll india Transfe

liability smtus but after rendering 16 years of service in NER | am not getlmq my transfer at
the chotog: station.

- That sir, 4n aocordanoe with the Govt. of India O.M.No0.28034/7/86-Esl WA) daled 03.04.86

husband and wife should be accommodated at the same station espeually till the children
are 10 ygars of age ( copy enclosed ).

In view of the facts and circumstances above, it is my request to you, please accommodaio
me at choice station indicated in my option or to retain me in the same station,

so that | can
lead a normal family life and take care of my daughter properly. '

It is for your kind consideration please.

Yours faithfully,
7 " (’3 )1 N
) TR ALY/
Cpoqun Ao 200

(GOPA DEY SARKAR)
SR.COMPUTOR.

Encl: as above

I( ,“ .
e
09 an ?O'f"l

DI
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ANNEXURE-VII
No. 28034/2/97-Estt.(A) '
Government of India
Ministry of Personnel, Public Grievances & Pensions

. (Department of Personnel & Training)

New Delhi, the 12 June 1997

OFFICE MEMRORANDUM
Sub: Posting of husband and wife at the same Station.

The undersigned is directed to say that on the subject mentioned above,
Government has issued detailed guidelines vide O.M. No. 28034/7/86-Estt.(A)
dated 3.4.1986. The Fifth Ceniral Pay Commission has now rccommended that
not only the existing mstructions regarding the need (o post husband and wile at
the same station need to be reiterated, it has aiso recommended that the scope of
these instruétions should be widened to include the provision that where posts at
the appropriate level exist in the organization at the same station, the husband and
wife may invariably be posted together in order to enable them fo lead a normal
family life and look after the welfare of the children, especially till the children

are 10 vears of age.

‘The Government, after considering the matter, has decided to accept this

recommendation of the Fifth Central Pay Commission. Accordingly, it is
rciterated that all Ministrics/Departments should strictly adherc to the guidclincs
laid down in O.M. No. 28034/7/86-Esil. (A) Dated 3.4.86 while deciding on the
requests for posting of husband and wife at the same station and should ensure
that such posting is invariably done, especially till their children are 10 years of
age, if posts at the appropriate level exist in the organization at the same station

and if no administrative problems are expected to result as a consequence.

It is further clarified that even cases where only the wife is @ government servant,
the concession elaborated in para 2 of this O.M. would be admissible to the

government servant.




o
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Thesc instructions would be applicable only to posts within the same department

and would not apply on appointment under the Central Staffing Scheme.

A copy of this Department’s OM No. 28034/7/86-Estt. (A) Dated 3.4.86 is

enclosed for ready reference and guidance.

Hindi version of the OM is enclosed.

Sd/- lllegible

(Harinder Singh)

Joint Secretary to the Govt. of India
Tel. No. 301 1276

All Ministries/Departments of the Government of India.
Department of Women & Child Development.

The National Commission for Women, 4, Deendayal Upadhyay Marg, ITO, New
Delhi. ' o
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The Chief Engineer,
Brahamaputra & Barak Basin,
Central Water Commission,

[ Shillong. .

(Through Proper channel)

iSub: - Prayer for cancellation of transfer order and my retention at Guwahati.

Ref: - (1) Your Office order No. ¥ (B)/2003-BRB/2266-72 dated 07.06.04.

I (2) My representation dated 09.06.04.
I'Sn.7 : ' R
f‘_ Most humbly and respectfully I beg to refer to the representation

submitted by me through proper channel on 09.06.04 to vour honour in the

‘context of your order dated 07.06.04 as referred above. In the said representation [
lprayed before your honour to reconsider my case of proposed transfer and to

g.rallow me to continue in my existing post at Guwahati or to fransfer me to my

choice stations namely Kolkata or Bangalore as per my option exercised gcarlier on

09.03.04. I also narrated my difficulties arisen out of the said transfer order dated

]

‘07 06.04, which I refrain, [rom repeating herein lest it would be superfluous.

Howxver a copy of my ecarlier representation is enclosed herewith for your kind
perusal and ready reference. In continuation of my earlier 1ep1ebentation dated
¥

09.06.04, T am constrained to submit this representation ventilating some facts

1 . .
before your honour in the context of my transfer from Guwahati to Jalpaiguri as

ordered by you.
| That sir, of late, I could come to know from reliable sources that ny
mstant transfer from Guwahati to Jalpaiguri under your order dated 07.06.04 has

been made at the instance and initiative of Superintending Engineer, HOC, M.

'AI\ Kharya who was instrumental in my transfer. In this context, I venture, even
imwillingly, to bring the following facts under your kind notice.

IV; That sir, in the month of September, 2002 I registered one complaint to
M_l AK. Kharya, SI, IIOC against one of my superior officers Mr. P.
!iaalnabfahma? AEE regarding misbehaviour-and molestation attempted -on me.

‘%hercafter Mr. Kharya made a preliminary inquiry and obtained written

-
\

étlatements from some eye witnesses. Two of such statements dated 10, £9 .02
gwen by the eye witnesses Shri B1rendm Sarma, St. PA (MET) and Shri Ajdy K.

éose Jr. Computor which sustained my allegations against Mr. Ramabrahma are
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appended herewith for your kind perusal. Finding no response from the SE, Mr.
Khatya, I requested him verbally once again oﬁ 01.11.02 to be serious on my
complaint and take necessary action against Shri Ramabrahma. When I was
anxiously waiting for a justified action from SE on my complaint, I was surprised
to get a letter bearing No. HOC/GAU/PF-888/2002/291 dated 06.11.02 from the
SE, Mr. Kharya asking me to explain about some concocted coﬁplaints made by
Mr. Ramabrahama against me regarding some alleged lapses of duties etc., which
are not at all relevant to my com?laints af_oresaid but seemingly an attempt to
suppress fny serious complaint by way of harassing me. I smelt rat on the issue
and become apprehensive of the honesty and sincerity of Mr. Kharya on my
complaint. However I replied to the letter dated 06.11.02 on 08.11.02 rébutting
the allegations which is self detailed. A copy of the letter dated 06.11.02 and my
reply dated 08.11.02 are appended herewith for your kind perusal.

That sir, the letter dated 06.11.02 issued by Mr. Kharya clearly evidenced
his mindset since it was an aﬁempt to eclipse and equate a serious crime of
misbehaviour and attempted molestation by a senior officer by way of fabricated
some false counter allegations of lapses of duties against me which are two
different inconsistéﬁt 1ssues altogether.

That sir, since then, the ST, Mr. Kharya patronized a seemingly grudge on
me for the reasons best known to him and started harassing me in day to day
works and kept on pressurizing me to withdraw the complamt against Mr.
Ramabrahma which I did not comply with. He then requested one of my
colleagues Mrs. Beenamala Deori Stenographer Gr. I, HOC, CWC, Guwahati to
pursuc me so that I may withdraw the said complaint which Mrs. Deori declined
to do. Being unsuccessful in his venture, Mr. Kharya at onc point of time, cven
threatened me the possibility of trouble and dl.hcr worse consequences if T do not
withdraw the complaint which I daunted bnly in drdf:r to uphold my dignity as a
respectful woman and preserved the secrecy of the out-of-prestige issue only in
order to avert indecent circulation of the same.

That sir, inspite of adequate evidence from the eye witnesses r.egarding the
misbehaviour of Mr. Ramabrahma against me, the SE, Mr. Kharya resorted to
tactical delay on my complaint deliberately and meanwhile he managed to
ransfer and send Mr. Ramabrahama out of this circle in May, 2003 in a
clandestine manner with the only intention of protecting and safeguarding Mr.

Rambrahma from the charges which is understood to had been referred to the

’
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vigilance department also for la.ction. It is understood that Mr. Kharya has got
undue compassion on Mr. Ramabrahma due to his unholy hob-niobbing with him.

That sir, unfortunately some other developments iook place in the
meantime beyond my knowledge as a matter of coincidence. A complaint was
lodged by one Mr. Ranabir Majumdar, Store keeper, CWC alleging about
trregular procurement of material, misuse of official vehicles, abuse of official
power and position etc. by Mr. Kharya and investigation of which was ordered by
Chairman, CWC as per instruction of Prime Minister’s Office, New Delhi and
the enquiry was conducted during 27.05.04 to 29.05.04 by Shri S.K. Sengupta,
Chief Engineer, CWC, Bhubaneswar. Another complaint was made by one CWC
Wofnen welfare F 6rum, a non-existent, fake organization alleging some misdeeds
committed by Shri Monoranjan Jha, Dy. Director, Wircless, Guwahati wherein
the name of Mr. Kharva also found a place. All these unwanted incidences
generated a misbelief in the mind of Mr. Kharya that me and other female
workers of this office had a hand at all these things which unnecessarily
aggravated his hostile attitude towards me among others.

That sir, being led by a strong mistaken belief as stated above, Mr. Kharya .

taking advantage of his official capacity understandably resorted to a wild

~ “remove-females” drive and managed to get five female employees including me

now as a part of his hostile drive out of his office. 1 believe that my instant
transfer is a culmination of the same unfair play of Mr. Kharya and I am an
unfortunate victim of the same.

That sir, in this process, my genuine issue which pertains to the outraging
of modesty of a woman which was complained by me way back in 2002 has been
left unattended over these years and non-issucs have been madc issucs with a
malalide intention al the cost of my dignily as a woman which has .bccome a
matter of my serious mental shock and I am finding it too difficult to absorb and
reconcile to. As such I beg to aftract your kind attention on this matter once again
herein for a serious action on my complaint against Mr. Ramabrahma and against
Mz, Kharya for his collusion with Mr. Rambrahma and hlS apathy and negligence
on an tssue of this dimension of criminal offence. 1 am also bringing this matter te
the notice of the Women Cell constituted in the office of the Director General of
Police, Gowt. of Assam and Chairman, CWC, New Delhi for proper redressal of
my grievances and in the event of non action, I shall not hesitate to take due

shelter of law. I may kindly be allowed to mention here that while no action has
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been taken on my complaint, on the contrary, I am being penalized by way of
malafide transfer as a mockery of justice.

Under the circumstances stated above, I would eémestly pray your honour
kindly to review and cancel my order of transfer and allow me to continue in my
present post at‘ Guwahati and further to take necessary action against M.
Rambrahma and Mr. Kharya for their concerted misbehaviour and injustice

against me and for this act of your kindness I shall remain ever grateful (o you.

Enclo: - (Copy of)

1) My representation dated 09.06.04. ’ Yours faithfully
2) S.E’s letter dated 06.11.02
-3) My reply dated 08.11.02.

4) Two statements dated 10.09.02

of my éye witnesses. (GOPA DEY SARKAR)

’ Sr. Computor,

O/o- The Superintending Engineer
Hydrological Observation Circle
Guwahati-14.

Date: 14.06.2004

i

Copy in advance to: -

The Chief Engineer B&BB, Central Water Commission, Shillong, for kind
information and necessary action.

N
A
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2003(1) JOURNAL SECTION . 33

-

The Indian Trade Journal published by the Director General of Commercial
Intelligence nnd Statistics, Kolkata which is 1 Government publication should
be regarded as the standard medium for public advertisements in India, As a
method of improving governance and bringing greater transparency in 'Admin;
istration, Departments of Central Government/Qrganisation havinga website
may use this as an additional medium for publication of the tender enquiries
apart from the newspapers/Indian Trade Journal. o ot

[Ministry of Finance (Exp.) O.M. No. 15(1)/E.1I(A)/02 dated 30th July, 2Q02 ]

8 \./C((jpy of O.M. No. 11013/1172001-Estt. (A), dated ]2.1220()2,'
Government of India (Department of Personnel & Training).
Subject Reportofthe Cohmplﬂints Committee constituted for preven-

tion of sexual harassment of women at work p_lacps-—Fql_low"
up action.

The undersigned is directed to refer to this Depariment’s O.M. No. 11013/10/97-Estt.
(A} dated 13th February; 1998 (Publishied in SLJ of October, 1998 as SI. No. 41) under which
the guidelines and norms laid down by the Supreme Court in the case of Vishaka and others
v. State of Kujasthan and others, J'T 1997(7) SC 384, for prevention of sexual harassmentof

women at work places, were circulated to all Ministrics/Departments for compliance by all
concerned, :

2. The guidcelines laid down by the Supreme Court provide, inter-alia, for the constity-
tion of a Complaints Committee in the employer's organization for redress of the complaint
made by the victim. In this connection, a question has been raised regarding the status of the
inquiry held by the Complaints Committee. It s clarificd that the findings of the Complaints
Committee regarding sexual harassment of the complainant/victim will be binding on the
disciplinary authority to initiate disciplinary procecdings against the Government servani(s)
concerned under the provisions of the CCS (CCA) Rules, 1965. The report of the Complaints
Committee should be treated asa preliminary reportagainst the accused Government servant,

3. The Ministries/Departments are requested to bring these instructions to the notice of
all concerned and ensure that-necessary follow up action is taken on’the report of the

Complaints Committee withoui any delay. - : oA
3 9 " Copy of F. No. 1(6)/2002-E.11(1)/789, dated 30.10.2002, ‘Qo‘v;-
' ernment of India, Ministry of Finance, (Department of Expendi-
: ture), . oo
Subject Payment of Dearness Allowance to Central Government

employees—Revised Rutes effective from 1.7.2002.

The undersigned is directed 1o refer 1o this Ministry's Office Memorandum No. 1(1)/
2002-E.11(B)/237 dated 20.3.2002 (Published in S.L.J. of August, 2002 as SI. No. 71) on the
subject mentioned above and to state that the President is pleased o decide that the Dearness
Allowance payable to Central Government employees shall be enhanced from the existing
rate of 49% 1o 52% of the pay with effect from st July, 2002.

2. The provisions contained in paras 3, 4 and 5 of this Ministry's O.M. No, 1(13)/97-
LLICB) dated 3.10.1997, (Published in S.1..J. of January, 1998 as SI. No. 11) shall continue
to be applicable while regulating Dearness Allowance under these orders.

(Mar.—17)

V7/ Ma .
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL.
 GUWAHATI BRANGH, BENTH
‘GUWAHATI - 781 005.

0.A. No. - 143/04 . Mrs.Gopa Dey Sarker
, ' Applicant

- Versus -

Nikomdva %W"'/F&M |

Unlon of Indla & Others
Respondents.

Reply filed on behalf of Sri N.K.Paul, the Respondent No‘.-07.

01. That there is no cause or ground to implede the Respondent No. 07 in the
~ proceeding

02. That the Applicant cannot have any sort of claim or grievances against this
Respondent.

03. That this Respondent has been'kept ported about his transfer to HO.C. CW.C,, -

Guwabhati by the Superintending Engmeer (Coord) Vide order No.-1/4 (B)/2003-
BBB/2266-72. dt. 07.06.2004.

That this Respondent has been stood relieved of his duties on 30.06.2004.
and he has been directed to report for duties to the office of the
Superintending Engineer, H.O.Circle, Guwahati as it reveals form the

office order dt. 15.06.2004. issued by the Executive Engineer, CW C.
Hakim para, P.O & Dist.- Jalpaiguri.

04. That the Respondent has-all along been votary to the official norms, procedures
and discipline. He has been actually all set to carry out the order dt. 07.06.2004.
but the order dt. 25.06.2004. issued by the said Executive Engmeer put to a halt
to his joining in the new place of posting.

That it is understood from the order dt. 25.06.2004. that the previous order
of transfer has been deferred in compliance of the order of the Hon’ble
Central Administrative Tribunal, Guwahati.

) o\
Z S
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05. That this Respondent has recen'tly on 09.07.2004. copy of the order of the
Hon’ble Tribunal dt. 18.06.2004. along with some annexures including the copy
of the Application filed by the Applicant, Mrs. Gopa Dey Sarker.

That it transpires from the order of the Hon’ble Tribunal that this
R.espondent has been subsequently added as Respondent No.-07.

That this Respondent is not at all clear as to why he has been impleded in
the proceeding.

It is emphatically stated that this Respondent had no prlor knowledge
about his transfer.

N keondbve KnanotCaudh

- That this Respondent humbly reiterates that he is always ready to carry out
_ the order of the Super1or Ofﬁcer

'VARIFICATION

I, Sri Nirendra Kumar Paul (N.K.Paul), S/o Late Debnath Paul, aged about 54
years presently working a senior computer in the office of L.B.Division, C.W.C.,
Hakimpara, P.O. & Dist.-Jalpaiguri, do hereby solemnly state that the statements made
above are true to my knowledged and belief and. I 51gn th1s VERIFICATION on 13" day
of July,2004. at J alpa1gur1

N heandva Yommah Faud
Fac: o yes
1. Xerox Copy of the order Dt. 07.06.2004,

2. Xerox Copy of the order Dt. 15.06.2004. -
3. Xerox Copy of the order Dt. 25.06.2004.
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| f Tel. N0.0364-2534424, 2232294, 2534908
Voo Tel.Fax:0364-223b204

. No. 1/4 (B)/2003-BBB/ 2&44—?} |
- Government of India i
Central Water Commission |
| Office of the Chief Engineer 3
g Brahmaputra & Barak Basin Organisation
‘Maranatha' Pohkseh |
P.O. Rynjah
Shillong-793 006.
I’ e-mail: cebbb@sancharnet.in
’ | Dated .7 ,76'/200‘ %
| ; OFFICE ORDER |
i | .
f ! The following Senior Computers are jereby transferred to the offices
‘ | shown against them with immediate effect in ublic interest. '
! i . ‘ ! .
f | ’ SL.No. Name & designation Present place | Where to be Remarks
,' " ' of posting posted
| 01 Smt. Gopa Dey Sarkar | HOC, CWC, LBD, CWC, L
! | Guwahati Jalpaiguri '
102 Shri N.K. Paul LBD, CWC, HOC, CWC,
Jalpaiguri Guwohqfi
| | A
This issues with the approval of Chief Engineer (B&BB), CWC, Shillong ,
(SURESHCHANDRA) I
Superintending Engineer (Cojq";rd.)
iCopy to | ' i J
I. Pay & Accounts Officer, CWC, New Delhi : ‘
2. Under Secretary, Estt.Xl, CWC, New Delhi - ? !
3. Superintending Engineer, HOC, CWC, Guwahati. ]
4. Executive Engineer, LBD, CWC, Jalpaiguri, {
5. Executive Engineer, MBD, CWC, Guwahati,
v é. Persons Concerned (2 copies) . ‘ |
/. Office order file ;
CHBID | | | |
1 /m_, = _ f i
iy ‘Cy
| |
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Consecuent upon hie trensfor vice Supsriniending
Enginoor (CJ)y 64D Dadin, €:C, Shillong?s office order nO.
1/4(0)/2.U3-008/226672, o:ted 7,6420J4, Shed "oKe Paud,
°r. Copputos 8tunde rolioved of his cutieo® on 3uU.B,2.08 AN.
<Y LireCtod to roort for cutics to the office of . th
Suprrinwending t noinece, HeQ. Circley C.Cy Glli!d"it.au.*,i‘
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opy o= _

% The suparin.encing Enginees, Hel. Cliclo, € C
Guuahotiels (hovam)

2.  The Superintenuing £ngineck (6) 6 & © BoBiN, C.C
Sh1110ﬂ90 |

3. Accounts gronch, l.n&'}o:utJnu C.Couudpiniyurs for
information & necessary gction,

a. 8431 Clorky L.B.U4UN., C .Coiuipatgurds
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o NO: LBD/CB=5/2004/ QU3GO 38
| Government of India [
l office «f the Ex. Engineer ‘~ \7
' Lower Brahmaputra Division
Central uater Commission . ' ]
Hakimpara,Jalpaiguri(u.B.,) -~ ‘ .

v ol gan wht bt 8 W) e oy b W - SR am W W G Sy et e

] :

' OFFICE__ORDER. .. . T
[ ;»— — - -— L .
[ . .

The date'of relief of shri N.KsPsul, Sr.Ccomputor
from L. B.Division, cuc,lalpaiguri on 30,06,2004 AN.ONn his
transfer to the office of the Superintending Engineer,H.O.

‘Ccircle, CW, Guuahati issued vide this office order No.[lBO/
€8-5/2/4/1875-1900 dated 15,6,2004 is hereby deferred until
further orders in compliance of the Hon'tble Central Admini-,
strative Tribunal, Guuahati pench order dated 18.6.2004, L

B I
|
lENGINEER.
gopy_tes- f
1. The Superintenrding Engineer, H.b.circla. CuC,

Guuwahati for favour of infurmation alonguwith a

copy of the notice dated 21.6,2004 served by

shri mankk Chanda, wdvocate enclosing therewith

a copy of Hon'ble CAT, Guuahati pench's order

dated 18.6.2004. :

2. The Superintending engineer (c), B&B Basin, ,
“ Organisation, CuC, Shillong.
3. Accounts Branch, L.B.DiUﬁ.ﬁ cuwC,Jlalpaiguri. i
4. 0ill clerk, L.B.Divn., CWC,Jalpaiguri, !
Nwﬁﬁl Parson Concernef (shri N.K.Psaul, Sr.Computor).
6. personal fFiles
1 ' |
i

——

o

Dateds 25 /5' /2006,

LR
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-Superintendent Engifneev (Co-ord)

o

v o

! L. ‘_-f I ATty ey 9 : ' ¢
Ceniral Adminisiranye ‘;f\?d“?l : , : .

!

. j .
y i
In the matt ez‘ of:
Q...f-‘s‘. No. 143 2004 :

‘ Mrs. Gopa Dey Sarkar

. i Coe : . ...‘{-"S-’

... Respondents,

-
o inthe mattes of
.

.1.

&édﬁ*aﬁai smsment by the as}p}icm;.

- -

The applicant above named most huinbly and respectfully state as under: -

hat is stated that your app‘zic-ant approachaé ths [Ion ble Tribunal aggrieved and -

dissat enea wuh the transfer and postno or dei dated 07.06.2004 issued by the

ief EﬁAﬂEEﬁ =

o
-
o’
f"\

with _fne “approval. of

s e . . .
B&BRB), C.W.C Shil ullong, v’he e .,pﬁncan; is sought 10 be nsmlez d from

Y
v

NP WRE 9 853 4

B

bR ol PP, S ol S ‘_:' . )
ri. The said Ongnal Application

2004 as an interim measure. The applicant chailenged the impt

e potlams roniTiodn ShiTiee
> oiber grounas, e

crder of fransfvr an £
\v ) .
~ far aia O ’ - PR
the hushand d of the applicant is alsc a Govt. Employes and at present he is posted
-t . . X

at Guwahaﬁ? morecver au-pilcant goin minor daughter. . .




).

‘That this application is made bom ide gnd f@- he ends of justice. ¢

“premetionai post in the effice of the IBM, Ministry Of Mincs Guwah i

Ex2

-

That it is state 1;4 duris ng pendency of the original application, Govt. of India,

h‘v s)i Stafzst,c.s An”i Programe Implementation -Department have issued

L&

office order vide letter beamﬁg No. 11024/5/2004 SSS dated 01.03,2@05. wherebyv

-«

the appiicant’is promoted o the pos of |

o

mmz cai Investigator grade- TV of the

sub-Cirdmate. Sﬁf'lsncci service on regular bdsis' and as per the sad order

appicant is posted in the office of the IBM. Mindstrv of Mines;, Guwahatl, as per

+1. I P T 1 U S T s PRL | UYL S T SYNUUGH VY TRUUR D -

the clause 2 of the sald order the promotion-shall be «ffsctive trom the date of
1 - ) .

the changs. Moreover @ fenms of clause 4. 3 and 6 afl e

department have ‘mm requested to '?_m[mtc mmediate ,L.c.m n fcr fixation of pav

and also for immediate release of ﬁ & ntﬁmai prom Qtea iransferred to enatle them

to assums the c’mrszc of the new ass{gmnent_ at hc za h t. after availing of
joining time ag aa:'imises:ib?é under the ruies. It is further smted t‘nal promotion order

i su bject te the out ¢ ome of ail assig ung pending cases mvanous( o rf“ of Law.

3

in cma' of the office order dated 01.03.2005 Hen'ble anfumd be pleased -

t \

o s

10 Gispose sf' the Original "Aop ’c&_ﬁ i with the direction to the i ’;Oﬁdiﬁiﬁ 0

-

[

velease the applicant -with “mmediate offect _i.sJ enable her “to jem in the

i1
r
) .

i

e

Copv “of the order ¢t.01.03.2005 is annexed herewith for cperusal of

respondents to rolease the applicant to enable her to

) oin. the promotional - post- of the Statistical
A
o
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Mines, Gi.iwahatz. and/or may pass an}f further or

Invostigator it‘ he cff oo cf the IBI v[ Ministry of -

‘-‘h

{‘T’)@i\er

am} cant i3 in duty bound shall ever pray.

i

i

' o
-

3 +

3 -
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i
i
it
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~other order or crders as vour Lordships may- deem



S Y

VERIFICATION

L Mrs. Gopa Dey Sarkar W/o Shri Dipankar Sarkar, aged about :

(#N]
g P ==
]

vears, resident
of Tachit Nagar, presenfly working as Sr. Compuior in the office of the

. {
Superintending  Engineer, Hydrological Observation Circle, Guwahatt

. n
' - '
hereby vendy that the statements made in Paragraph I to 3 are true to my
f -
knowiedge and I have not suppressed any material fact. i
[
a -

1

And I sign this verification on this the 31™ day of March, 2005

il 4
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No. 11024/5/2004-S88
Government of India
Minlstry of Statistics & Programme Impiementation
! Sardar Pate] Bhavan,.
- . ’ . Sansad Marg,
New Dethi-110001
g Dated 19 -March, 2005
OFFICE ORDER
Subﬁect Promotion to Stutistical lnvestigator Gmd@ IV of the Subordinate Statistical
' Sarvice (SSS) vmgarding
The competent authority is pleased to order that the following officials who are
presently holding feeder posts, recognized by the cadre control authority for promotion to
- Statistical Investigator Grade 1V of the Subordinate Statistica! Service (SSS), be promoted
&8 8tatistice! investigator Grede V of SSS in the payStale of Rs.5000-8000 on regular
basis.-
8l No. | Neme ,sraam;sm ,
1 .. | RK Msthur
2 I K.S.V.C. Nait
3 N.S: Katakwal
4 Rita Tiwari
5 R.L Gupta
6 S.K Sharma
1 1 BM Lal ,
8 Bipin Brhari Garg
vig Gopa Dey Sarkar ~
10+ [ RenuKakkar
1 Rajxumari Tahilaramani
12 S.K Rupsainwar
13 | Rahat Singh
14 | NK Lakshmi
1§ - 1Jagdish Prasad Smgh , - _
16 ] Veena Abott , ‘L
17 Sharda Mahajan N
18 R.S. Mantal - _ .
19 IvinodGuiati = ' .-
20 Savitn Takhtani , .
1211 Bohini Kumar_ I '
2 { Vinod Kumar o i
23 BX. Shems R
24 TAshaSharma - T - , )
25 O.P. Bhargava , Y
| 27 __| Santosh L } '
28 I MC Das , -
30 TSR Dird ' .
31 Hearsai —
32 G.P. Singh
.}_3;_ | Aditya Asthana
w - K.§. Vargpread
\ 3B AKV. Londa , E '
136 Raf Kumar Josht ' ,
7 V. Suresh
38 {RC. Kstronia o Sy
R.S Panwaf = s ] '
40 S.K. Srivastava , e _ , !




b . - | r-"é"

v
(41 [ NK Paul
42 ) RIK, Khanna
4) | Gopinath Dey ,
44 { Krishanu Kumar Ghosh
45 | Subhash Chandra Bhatt ,
T Balam Singh Rawat -
47 | Saroj Sharma
48 Chandra Dawany
49 | Latha. M
50 - | Jhama Bose
51 Rekha Johri
52 | Nandan Singh
53 | Anil Kumar Sinha
54 S.S. Chauhan _
55 | John Roxburgh Peters
66 Ashok Kumar Dawra
57 Rakesh Kumar: Pandey
58 Suresh Chand )
89_ | Shath) Bele !
60 Roop Ram Sharma i o
61 ~{ Shamsher Shaikh !
62 . Kalpana Raju Somkuwar i
63 I Smi. A.M. Sute u
64 | J.A Ramalingam -
| 65 “|'R.Narayanan ik
68 . .| S.S. Dayal oo
| 67 S.S. Biaht - L
88 Shama Goplani 1}
68 Narayan Singh -~
70 | Manoj Kumar A
71 Budh Parkash Kaushlk,
72 |} Mohinder Prasad R
73 ‘Surgsh Kumar
t 74 | Jaishree Kumar ,
75 Vinod Kumar Sharma ' i
176 ] 'Baldav Raj Sharma _ .
77 | Mittar Saini’
78 Prahtad Smgh !
79 O.P. Dahiya '
80 R.S. Negi '
81 K.S.S. Nair
82 .. | Ashish Sarin o 0
83 | Govind Narayan Soni__
1 84 | Neeraj Yerma
185 | Krishan Kumar Meena
- 86 Shyam Sunder Sharma
87 _| Krigshan Kumar , e e e
88 "Smt.Chander Tara
89 , Ratan Singh
80 | Kuldeep Singh Ranga
81 | Lokesh Kumar -
92 Ram Govind Ram .. ,
93 ] Nawalesh Kumar Sinha___ _ 3
94 T ""I'Keshav Singh ]
95 = | Pradeep Kumar Prosad N
96 1 Dev Das Krupanidhi Ambati .
97 | Gurdeep Singh Badhan
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Q’ The above promotions shail be effective frém fhe date of assumption of the charge. The
~ officials shall be on probation for 3 penod of two ysars. The postingftransfer of the above
mentioned officers are ordered as under - |

%

L

Pouled to a8

(SiNo. | Name [Camof | Presont Prosent | Designation |
birth - posted In pisce of of the post | Statistical
' Ministrioal Poating ' {hetdon ‘investigator
. 1 Doparntmoents! | reguter Grade {V inthe
. o ! .| Orpanizations basis ' ,
1 N L 5 | 6 L 78‘ 7
1 R.K. Mathur 17-May45 | O/oFood and : New Delhi | Stafistcal DroAgricuture &
Pubbt : investgator - | Cooperavon, Mo
Distnbution Grage-!l 1 Agnicutture, New
— , i i | Oei
2 K.SVC Naw 17-Mar-52 | CWC Buria Semor | NSSO (FOD)
; ‘ !t | Computor Berhampur (Onss3)
3 | MS Katzkwal | 0&-May-50 | CWC THew Dein | Semor | CWC. New Dethi
, : v Computor
4 | Rita Trwon 126-Sep-57 | BPR D New Doty | Statisbcal | DGEBT, New Delhi
) invesdgator
: - — Grade-Hl U
5 R.L Gupia 03-Apr-47 | CWC New Dalhi | Sentor CWC, New Detht
_ Computor .
6 | SK Sharms 02-May-60 | CWC New Dell | Senior CWC. Naw Deihi
R Computor
7T |BM Lal 171 Apia] | OloFoodand | Now Ocltm | Statsteal | Oio Agrncuture 8
Pudblic Investgator | Cooperabon, Mo
{ Digtributon Grage-li . Agriculture, New
. ;. _ - - _ - _o,ﬂh‘ e e n [ S
8 | Bpin Bhan Gerg | 10-May62 | CWC New Del | Senior NSSO (FOD) New
- . _ _ Computor Dei
"5 | Gopa Dey Sarkar | 05-Jan85 | CWC T Guwanat | Seror - | 1BM. Mio Mines.
. — Computor Guwahati
- ——— - " j " i - _ _ ‘“,-"-——' ~ -
10 | Renu Kokker 24-Feb-97 | CWC New Daity | Senior NSSO (FOD) New
. Computar | Deln
T T Rapumen ] 1aMay52 [ CWETTTT T Neida Semor | Health & FW, New
Tahilaramani ‘ Comgputor Delhi :
12 | SK Rupainwar | 14-Jan-51 | CWGC CUcknow | Semor | NSSO (FOD)
' Comaputor faizabad
13 7| Rahat Singh 15May-51 | CAWC =V Uidmow | Gemon | 608 K00
| Computor Sitapur ‘
[ TT14 | NX Lakshmi 30-Ags2 TCWC 1 | 'NewDemi Sonor | NSSO (FOD) New
R Lo . Computor . | Deths
75 | Jagdish Prasad | 07-May-50 | CweC | Paina Senior | NS8O (FOD) Gaya
Singh ’ _ : Computor '
“T16" | Veena Abott 13 Mar 83 TCWE ™1 New Delh Senof | NSSO (FOD) New
: . - . Computor Deihi
71 Sharda Mahajan | 01-Nov48 | CWC  © “New Dafw | Senwor NSSO (FOD). New
S . . : o Cornputor Deit
. . : : s : . . - - _—
18 | RS Manrat 122-Apt-ST § CWC T 1 New Oeini | Senior | NSSO (FOD) New
i S , : ‘| Computor | Deft
e . . 3. e = s etr o sowm iR e N an TS
19 | Vmod Gulst 19Jan-91 JCWC New Daftn | Senwt NSSO (FOD) New
; ) t | Computor IOc!hi

A}



20 | Savitn Tokmani | O1-Jul-55 | CWC New Dettu | Sonwor TNE50 (soO)ueww
" ' N Computor | Dethl
21 | MoniKumar | [ 08-Oct:80 | CWC™ | NewOsthi | Semdr | NSSO(FOD) New
S . Computor | Dety
22 |WinodKumar | 08-Jan-88 | CWC Now Ocih | Sanior NS5O (FOO) New |
L ) ' . Computor | Detw
23 | 8K Snharms 11-0a.81 | CWC New Ootit | Sensor | NSSO (FOD) New
4 : ' | Computer | Demt :
24 | Asha Sharma 12-0ct-82 | CWC Now Dol | Senior NSSO (FOO) New
' Computor Ooiht
25 | OP Bhargava | O1-Apr-54 | CWC Bhopel Sonor | Die of Economics
: Computor | 8 Stat, D/o Agn. 8
, , ~ } Coopn , Bhopa!
28 | s Rsm 16-Aug-51 | CWC Agra Sanior T NSSO (FOD).
' : | Computor | Faricabea
27 | Samosh 11-Nov.53 | CWC New Deitv | Sentor | NS50 (FOD) New
7 Computor Doint
28 |[MC. Oas 14-Apr.54 | CWC New Ooii | Senior "NSSO (FOD) Nows
N _ . Computor | Oeathi
29 | SN Sun 10-Dec-53 | CWC TNew Dot | Sentor. | NSSO (FOO)
| Computor Dethi :
3 | SR Dixt 03-0ct-36 | CWC - | NowOetiv | Senvor. | NSSO (FOD) Now
) . Computor | Del
k1) Harsai 30-J0n-72 | BP.RD | NoewDcini | Statistcal OGEAT, New Dot
A investigator
o ) ) » ot ) Grade-il e ‘
32 G.P. Singh 25-Juk-51 CWC New Delh Senor } NSSO (FOD’)NW
- ‘ ' | Computor | Dethi :
33 [ Adnys Asthana | O2-Feb-59 | CWC Lucknow  |.Sentor, I'NSSO (FOD)
o ; , Computar  § Gorehhput
T3 | KS Varsprsad | 18-niay-53 | CWE Hycrabad | Senior | .NSSO (FOO)
, : : | ‘ _ . Computor Karimnagar
AKYV. Londs 20.0un-54 | CWC Bhopal Semor NSSO (FOD) Upain
36 | RejKumar Joshi | 30-Mar87 | CWC ['New Ot | Sonvior NSS0 (FOD) Now
! ‘ Compugor Oetni |
37 | V. Suresh 03-May£2 | CWC = . | NewDomi | Senior NSSO (FOD) New
: . ' . ) Computor - | Dethi
38 [ RC Katwona Ol~ams2 | CWC Now Ocihi | Senior . ] NSSO (FOD) Naw
_ Computor - | Dettv! A
39 | RS Panwar | 07-Oct-88 | CWC | New Oeini | Senor NSSO {FOD) New
’ Computor | Dethi
——— - . H 1 U SIS
40 8§ K Snvastave 08-Aug-34 | CWC Varanasi. | Senior NSS0 (FOD)
: . . Computor Gorakhpur -
41 [ NK Paud 15 Apr8T | CWC [ New Demt | Senior NSSO (FOO) New . |
’ ,Computor Osih
42 | RK Khanda “03-Jan46 | O/o RNI New Doini | Accounts Olo KRNI, Maw Deir
, ; . . Voo Clerk
4) Gopinsth Dey 20-Jul-58 | Dte OF | Kothata Jumior NSSO (FOD)
‘ " Matkeating snd Statnticat  § Maide
— ) .| inspection ] Assistant
44 Krishanu Kumir 04-Aug-81 | Anttwopologica! | Koilkstie Statistcal |} NSSO (FOD)
Ghosh Survey of india Comgputor Maida

!
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Row Doihi

B3 345, Now’

'T6 | Subhash 11.Fab-40 | OC 54D Compudor
Chandrs Bhatt _ Deini
| 48 lwmsingh T 08-0ct8i | DG BAO | New Deini Computor [ B3 580 Fow ™
- § Rewast . 4 § Daini
47 | Saro) Sharma - 20-Mar.84 | OG B0 . [Naw Deivi | Computor | DBSAD, New Dethi
48", 1 Chandra Dawany | 28-Jun52 |OG 880 ; .| New Dok, | Computor | DGSAD, New Demi
@ Tlatha M 01-Juk83 [sleR:T10) New Dethi | Computor | OG SAD, New
. o : } Oty
T80 {Jnaing Bose 33-;\2@"51 106580 New Deini Corr?if:ioc Dte. of Economics
. | & Statistics New
- o s - Ange = -.- - S s - ...«J Dems - -
81| Rekha Johri 30-May-54 [DGSED . | Now Deihi | Computor | Dte of Economecs
'» ! , A ' . : | 3 Statistics New
: - — O L - - o - i Ca—— “ i et e Dem’ -
52 ! Nandan Singh 07-Fed-54 | Heaith 8 FW New Deihi | Computor | Health & FW, New
R . ' © 1 Delhi
5183 | And Kumar Ginha | 20Jan-58 | Planning, | New D | Compator | Panaing
S Pl o Commission - Grade-l | Commission. New
. A - - ! . - .;.‘a‘.,_..“,,...oe..g” e o et e
i% ;. | S.$. Chsuhan - 15-Mar-80 | Health & FW New Dethi | Computor | Heatth & FW, New
B . . L - ? oem.
8% | Jom Roxburgh 18-Aug-53 | OG S4D New Dahi \{ Computor Dte of Econornics
Peters - ‘ 1. ' ‘ | & Statstics.New
58 | Ashok Kumar 20-Aug-51 |.OG S&D New Dethi | Computor | Die of Economics
: | Dawra ' 1 & Statistics New
R o , 4 Oeini
87 | Rakesh Kumar 10-Nov-62 | O/o Secondary | New Dethi | Compulor | Dio Agriculture &
: Pangey : ond Higher - y | Cooperation, Mia
: Educadon t 1 Agriculture, New
; _ ) T Demi
58 . | Suresh Chand : 28-Jun-53 | Health & FW New Dethi | Computor Reaith & FW. New
: L : ' - De!hl
§9 | Shasm Bala 08-Feb-54 | DG 58D New Oci | Computor | Dife’ of Economics
"] _ ' ' ] & Statistics New
: s - ) ‘ Oemy .
60 | Roop Ram 25-Aug-63 | MloRural . ‘New Deni | Jumor Mse Rural }
. 1 Shemma " - | Devetopment . ] Statistcat Development. New
! asv sn.msnm 13-May-48 | Dre. Of , . Nogour - | Junor JBM, EJ_ng\es
P o -1 Marketing and 1| Statistical Nagput
1 {Inspecton = |- . Assistart | —
.62 | Xaipana Raju 01-0c-63 | Ote. Of - Nagpur 1 Jumor IBM, Mo Mines.
" | Somkuwar . . . | Marketing and ¢, |.Stavstcat Nagpur
1 ) - 1 Inspecthon. . JAssistant s
63 | Smi AM Sute 19-Aug-65 | Anthropiogical ' | Nagpur Statisbeal | IBM, Mo Mines.
: B ] Survay of tndia Computor | Nagpur
.64} JA Remalingam | 07-Nov-66 | Anthroplogical | Nagpur | Statrabeai T NSSO (FOD).
. { : .Sweyoflndm. ! Computoe  § Nagpur
"65 | RNarayanan '2e-'mym [Heatn 8 FW | New Daihi | Computor | Heaith & FW, New |
‘ ' ' © | Dei :
© 68 S.S. Dayas 15-Aug-60 He’anh&F.W Naw Dethi | Computor | Healtn & FW, New
67 | S$ Buni 1SAUg-66 | Health & FW | New Dobw | Computor | Health & FW New ™
. .t - v 4 oe’ﬁl K
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"68 | Shama Goplam | 28-0oc-53 | Health & FW | Now Dehi Computor | | Honith & FW, NeW
o ' ) Oety
80 [Norayan Singh | 20-60p4B | Heatth & FW | Now Dei | Computor | Hoalth & FW, Now
70} | Manoj Kumar 09-Jan-68 | Ote Genersiof | Now Dol | Semior . | Djo Agriculture &
PR P . P | Gl Aviation vV, | Compitor | | Cooperation, Mo
N R ‘ T B ‘ i | Agricutture, New
g ”7 o 71 o ) e B Dehi <.
+ 71 | Buth Parkash - | 20-Fed-48:[ DG S3D New Oelhi | Computor | DG S&D, News
cw | Kaushik . ] SR . o {Demi
72 | Mohinder Prassd | 19-RA-50 | OG S0 New Oeihi | Computor | DG S&D, Rew
. ‘ g e . : — Dethi
73} Suresh Kumar 07-Aug-56 | Heatth & FW New Dets | Computor . | Heatth & FW, New
74 | Jsishree Xumar 25-Apr-72 | Rural : New O | Junior | Ote. of Economics
- S . | Devetopment Swetetical | | & Statiatics New
R R : Asustamt | Deft
L8, [YnodKumar ¢ | 1§808-52 [ De. O News Defhs | Technical | | Dte. of Economics
P | Shama I - § Economics & ; Cierk 11 & Statstics Now
. . ) ’ 1 Statistics ) ) Delni )
¥ 78 | Baktav Raf 07-Aug-54 | Ote. Of Now Oetni | Technica! Ote. of Economics
8 * | Sharma -+ { Economics & Clerk . i | & Statistics.New -
: , | Statisnes o L 1Dem
7 % Mittar Saind os-Au9~52 mma.rw Now Dethi | Comiputor Heatth &Fw New
! i i . . Dethi )
78 1 ana scngn 12Jsn-50 | Die. Of Faridabad | Junior {NSSO (FOD),
+ 10 : o Marﬁebngmn o Statistica! Faridabag™
R " _{ inspection, ’ , | Assigtant o i
19 TOP. Dahiys 13-Fed-53 | Heath & Fw New Deihi | Computor Heatth & FW, New
@1 ’ : . S Dem L
80 | RS Neg G5 Feb81 | Heath & FW | New Daini | Computor | Heatih & FW Now
RN DR g I | Oeini ,
%81, | K8.5 Naw "30-Nov-63 [ Hoa!th & FW | Now Deihi | Gomputor | Hemnarw New n
B ) 3 o © | Deini - .
2 827, | Ashish Sann 14-0ct58 | Health 8 FW | New Deihi | Computor | eafth & FW, New |
5 83 | | Govind Narayan | 15-Jut72 | CS.0. { New Demi | Computor . | C S O., New Oeinl
201 Sonict 2 R R 8s) | . : :
84 | Neeraj Verma 03-Jun-72 {CSO New Dethi | Computor ] C.5.0., New Deihi
. . - l(ss) '
85" | Krshan Kumar | 03.0c¢+68 | C SO New Oeihi | Computor | C SO, New Deih
| Meena ‘ : 8.8, ,
88 ' | Shysm Sunder 26-Jun-67 | C8O New Deini | Computor | € 5.0 New Oeihi
. Sh.mm - o {$S)
87 | Kiishan Kumar 21377 [ €8O New Dethi | Computor | C.S 0., New Oelni
, ) . ! i . (SS)
1] Smt Chanoer O4-Apr-7t | CS.O. New Dethi | Computor C S 0., New Delhi
Tara » » I ($S) . _
69 | Ratan Singh 04-Apr68 | CSO. New Deivi | Compuior | C.5.0.. New Deitr
4 . (58) 1 _
90 Kuldeep Singh 21Ju-7Y { C.S.O. { New Deftl | Computer .| C.5.0., New Delhi
| Ranga , 1B s
91 Lokesh Kumar ;06-un-75 | CS.0, New Dethi | Computor C.5.0 ., New Deifm
_ 1¢(88)
T
!
§
i ' .
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1
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_ , . D ‘ | a
R/ ﬁooma . 020471 [CSO. [ NewDetvi | Computor 1] CS.O. New Detni |
‘. R 1o o tssy
= IO 55 U - o pnso [ ap— . i e e e
9 mmmh Kumar “26-danT4 [ €SO New Dethi Computo' | C.S 0., New Dein:
| Snhe _ .. 1488) . i
9 | KeshavSingh | 03-Jur87' |[CSO . | NewDemi Compmm €80, New()et}u
- ‘ I. “ » K N ‘ N A (SS)
95| Pradeep Kumar, | 15Mar87 | €80, | NewDets | Computor | C 8.0, NewDei
| Prasag ST ss
96 | Dev Das TISAugT Ot Of | Guntar ] dunior | NSSO (FODY.
Krupanidhi 1 Marketing and | Statstical | Guntur
L lAmbat  t - |lnspechon ! JAssistant 4]
97 | Gurdeep Singh  * 15-Jut74 | CSO. | New Detru | Computor | Hea'th 8 FW, New
| Bagnan 3 'y 1(8S) | Demi
98 | Satyendra Kumar | 20Jan-71 [CSO. . . NewDeim | Computor | Heatth & FW. New
o, - : g ' 1(8S) Dethi
9 | BweshKumar | 21-6ep-71 | CSO. [ New Deaw | Comgutor | Haaltn & FW, New
7 Singh - | R RCEY Dethi '
100 vy 29RAS4 O Of [ Nagour | Junigr 1| NSSO(FOD).
| eawantume - [ Marketingand | | Swtisteal | Nagpur
Meshram e inspection. ) Ass&stmt

ot

4. The Mrrﬁsmeslbepartments concemed are requested to irtiate cmmednate action for
. fixation of pay, etc. of the' ofﬁc:a!(s) posted under their control alter obtammg their options under
FR 22 i necessary _ f

: . . C '

5. Itis requested that immediate acbon may please be taken under intimation to this Mirstry
for retease of the officials promoteditransferred to enable them to-assume charge of the new
assignments at 'the earliest, -after avai!i‘ng of ioining time etc. as admisS'ibie under rule.

6 This ofice order is subject {0 the outcome of all the exastmg €ases relatmg 10 the sub;ect
pendmg in-various Courts of Law.

(A.K.Saxena)
Joint Secrelary to Govt. of India

"No. 11024/5/2004-SSS : " Dated: 1. 3. 2005
) Olggibygdn'

. Officers concerned.

ADG (VSV(GR)!(SKN)!(KVR) MOS&PI

DOG (VK (AKYY (PCT) (VKA (RKY (PCY (PDY (NVT), MOS&P) ‘

Admn.l / Adma il Admn lVAdmn IV/IGeneral Section, Mo Statistics 8 P | New Delhi.

. Dit, {AKG)/Dir. (NRD)/Dw (ORYDie (SS), M/o Statistics 8 P 1, New Dc{hu

SA(SCDVYUS(GSB), Mio Statistics 8 P.1, Now Dethi-1

. Ditector (Admn,) M/O Statistics & P.I. SSO (FOD) East Block-6 Levels 4-7 R K. Puram, New

Dethi- 110066

. Under Secretary to the Gowvt of India. Centxa! Water Comm:sscon Sewa Bhavan, RK Puram
New Dehi- 110008, =

9. Under Seoretary (AOmn)DGE&T Sharam Shakn Bhavan, New Delhi-1

wamappa

[>



10. {I)Jender Secretary, Mlo Agricuture, Deptt of Agricutture & Cooperaton, Krishi Bhavan, New
thi- 1.
1" ?y oo%;octor (Admn) Dte. General of Cm! Aviation, opposite Saldarjung Airport, New Dethi-
1
12 Under Secretary to Gowt_ of India, Mo Rural Devyelopment, Krishi Bhavan, New Dethi- 1
13. Dy. Dm (Admn.)-14 DG S&D Oeptt. of Commerce (Supply Division) Jeevan Tara Bwldmg
New 1
14. Dy. Director Admn-il {KS) D. G H.S, Nirman Bhavan, New Dethi-1
15. Senior Superintendent, M/O Statistics & P.I. NSSO {(FOD). Berhampur {Orisa)
16. Senior Superintendent, M/O Statistics & P.1. 'NSSO (FOD),' Faizabad U.P.
17. Senior Superintendent, M/O Statistics & P.1. NSSO (FOD) Sitapur.
18. Senior Superintendent, M/O Statistics & P.t. NSSO (FOD) zay
19. Senior Superintendent, M/O Statistics 8 P.1. NSSO (FOD), Ujan
20. Senior Superiniendent, M/O Statistics & P.1. NSSO (FOD) Gorakhpur
21. Senior Superintendent, WO Statistics & P.1. NSSO (FOD) Karimnagar
22. Senior Superintendent, M/O Statistics & P.1. NSSO (FOD), Malda,
23. Senior Superintendent, MO Statistics & P.1. NSSO (FOD), Nagpus , i
24, Senior Superintendent WO Staustics & P.1. NSSO (FOD). Guntur !
25. Adminstrative Officer, M/O Statistics & P.I. NS50 (FOD) Faridabad -
26. Under Secretary, Mo Human Resource Devalopment, Shastri Bhavan-1 0 :
27. Under Secretary 1o Gowt of india. Planning Commuission, Yéjana Bhavan, New Delhi-1
28. Dy Secretary to Govt. of india, PEQ Plarining Commission Yojana Bhavan, New Dethi-1
29. Head of Office. Anthropological Survey of india, M/o Tounsm and Cuflure, Deptt. of Culture.
. 27.Jawaharial Nehru Road, Kolkata-700016
30. Under Secretary to the Gowvi.of india, Mio Consumef Affairs, Food and Public Distribubon,
. Krishi Bhavan, New Dethi. ’
- 31. Section Officer, Mo Agricutture, Deptt. of Agri! & Coop. Dte. Of Marketing & Inspection, Head
office, Faridabad {Haryana)
32. Assistant Director (Admn.) Bureau of Polce Research & Development, Block-11, 3/4th fioor.
CGO Compiex Lodhi Road, New Dathi-110003
33. Administrative Officer, Nationa! Institute of Communicable Diseases, Die General of Health
Services, 22-Sham Nath Marg, Delhi-110054.
34. Assit. Pregs Registrar (Admn.) Mo Information and Broadcasting Olo the Registrar of
Newspapers for India, New Delhi.
35. Chief Administrative Officer, Mio Agriculture,Deptt. of Agri & Coop. Ote. Of Eco & Stahsvcs
Bhopat (M P ) .
38. St. Administrative Officer, Indian Bureau of Mines, Guahati
37. Sr. Administrative Officer, Indian Bureau of Mines. Nagput.
- 38 PresidenV Secrelary, SSS Association, New Delhi.
39. AD (OL)-for Hindi version.
40. AD, Data base Coll -
41. Guard file. 3 : i
42 Nofice Board. ¢
13. Webstte of the Ministry.

SRR e

(A.K.Saxena)
Joint Secretary to Govt. of India

s e e ial P
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